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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

REPLY ON BEHALF OF RESPONDENT NO.4

IN 

ORIGINAL APPLICATION NO.53 of 2024

IN THE MATTER OF

FARHAKHAN .......APPLICANT

Versus

STATE OF UTTAR PRADESH and ORS ...... REPONDENTS

REPLY ON BEHALF OF NAGAR PALIKA PARISHAD MUZAFFARNAGAR 

(RESPONDENT NO.4)

MOST RESPECTFULLY SHOWETH:

1. That the present Reply is being filed on behalf on Nagar Palika Parishad 

Muzaffarnagar, (Respondent No.4).

2. That before replying to the contents of the Application it is necessary to bring 

out certain facts regarding on-going projects regarding Solid Waste 

Management, which were initiated by State Government as well as Nagar 

Palika Parishad Muzaffarnagar.

3. That the Memorandum of Understanding (MoU) between the Government of 

Uttar Pradesh (GoUP) and the Government of the Netherlands, signed by Sri 

Deepak Singhal and H.E. Alphonsus Stoelinga, aims to enhance collaboration 

in various sectors. Key areas include solid waste management, urban and 

regional planning, water management, mobility planning, energy efficiency, 
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sewerage, land reclamation in the Ganga Basin, agriculture, dairy, horticulture, 

smart city development, cultural heritage, and cycle track infrastructure.

4. That the cooperation methods involve mutual participation in projects, capacity­

building programs, knowledge exchange through meetings, conferences, 

workshops, and educational trips, and promoting public-private partnerships. 

The Moll, valid for three years unless terminated earlier with three months' 

notice, seeks to strengthen bilateral relations and development efforts between 

Uttar Pradesh and the Netherlands based on mutual benefit and equivalence. 

The copy of MoU dated 14th July 2016 is marked and annexed as 'Apnexure 

Ar

5. That the Memorandum of Understanding (MOU) between the Government of 

Uttar Pradesh, India, and the Netherlands Government through the Embassy 

of the Kingdom of the Netherlands in New Delhi, initially signed on July 14, 

2016, aimed to strengthen collaboration based on equivalence and mutual 

benefit, addressing practical needs. The original MOU was valid until July 13, 

2019, but due to ongoing activities and the need for continued cooperation, it 

was extended for an additional five years, until July 13, 2024. Building on this 

MOU, a partnership declaration was made between the two governments, 

represented by their respective officials, to develop a public-private program 

aimed at cleaning the Hindon River and other parts of the Ganga basin. This 

collaboration focuses on waste management, water management, and 

governance structures, starting with feasibility studies for various Waste-to- 

Wealth projects in the Hindon river basin, beginning with projects in Ghaziabad 

and Muzaffarnagar, with potential extensions to other locations. The joint 

technical working group, chaired by the Principal Secretary for Urban 

Development and Clean Ganga of GoUP, will oversee these projects. Key 

components include innovative waste management solutions with an estimated 

investment of up to 200 million Euros, support from Dutch companies and 

concessional loans, and the provision of necessary permissions and land by 

GoUP. The generated power will be bought by the UP State Electricity Board, 

and Detailed Project Reports will be prepared and implemented promptly. This 

declaration underscores the intent to enter a collaborative relationship to 
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achieve shared objectives in environmental sustainability. The copy of extended 

Moll as well as Declaration of Partnership are collectively filed as Annexure 

A2

6. That on 5.7.2018 from the Office General Manager, Construction and Design 

Services, U.P. Jal Nigam, a tender was called outlining the Uttar Pradesh Solid 

Waste Management Policy. It called for private participation in solid waste 

management through long-term land leases (25-30 years) at Rs. 1 per sq meter 

per year. Proposals are invited from private entities, NGOs, or organizations for 

projects without financial assistance from the government. The provided- land 

must be used solely for approved activities, and essential infrastructure will be 

provided by the Urban Local Body (ULB). Developers can profit from the 

products and by-products of waste management.

7. That the proposal, dated July 27, 2018, is for a solid waste management project 

in the Hindon river basin, Western Uttar Pradesh. It is submitted by a 

consortium including GC International (Netherlands), Trinity Natural Gas Pvt. 

Ltd. (India), and Nijhuis Industries (Netherlands), in partnership with the Dutch 

government. The project aims to manage solid waste in Ghaziabad, Greater 

Noida, Noida, and Muzaffarnagar, as part of the Waste to Wealth program 

under a MoU between the governments of Uttar Pradesh and the Netherlands.

8. That the said proposal includes two projects a) Project One: Establishes a 

waste management plant in Ghaziabad, Greater Noida, and Noida, processing 

1,800 tons of daily waste plus 500 tons from Ghaziabad dumpsite. The plant 

will produce compost, recover plastics and metals, and generate 35 MW of 

electricity through incineration, using advanced flue gas treatment to meet EU 

standards; b) Project Two: Develops a plant in Muzaffarnagar to manage 750 

tons of daily waste, producing compost and 13 MW of electricity. The 

consortium will leverage Dutch technology and involve Indian contractors, 

aiming for financial viability through public and private investments, ensuring a. 

sustainable and circular waste management approach. The proposal 

emphasizes a public-private partnership to enhance waste management 
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efficiency and promote resource recovery. The copy of the Proposal dated 27th 

July 2018 is marked and annexed as Annexure A3.

9. That on 5.11.2018, the Government of Uttar Pradesh has issued a Letter of 

Acceptance to M/s GC International and the Honorary Consul of the Kingdom 

of the Netherlands for setting up waste-to-energy plants in Ghaziabad, Noida, 

and Muzaffarnagar. This follows the UP Solid Waste Management Policy, which 

encourages private participation without financial assistance, offering land on 

long-term lease at minimal rent. The policy mandates specific conditions, 

including land use restrictions and the provision of infrastructure by the Urban 

Local Bodies (ULBs). The project proponents must complete all activities within 

36 months of the letter's issuance. The letter also outlines coordination and 

procedural steps for the involved parties to ensure smooth implementation of 

the project. The copy of the letter of acceptance dated 5.11.2018 is marked and 

annexed as Annexure A4’

10. The letter, dated November 20, 2018, is addressed to Mr. Manoj Kumar Singh, 

Principal Secretary of the Department of Urban Development, Uttar Pradesh. It 

acknowledges the acceptance of a proposal to set up Waste to Energy (W2E) 

plants in Ghaziabad and Muzaffarnagar. The key activities include securing 

land (35-40 acres in Ghaziabad and 25 acres near the paper mill cluster in 

Muzaffarnagar), arranging workshops with stakeholders, finalizing land lease 

and waste supply agreements, integrating waste from the paper mill cluster, 

and setting up power purchase agreements. The letter requests support in land 

lease agreements, workshop participation, waste supply guarantees, and 

permit procedures to expedite project completion within 36 months. A workshop 

is proposed for December 2018 to align on roles, responsibilities, and project 

timelines. The letter seeks confirmation of participation and support from Mr. 

Singh and his team. The copy of the letter dated 20.11.2018 is marked and 

annexed as Annexure A5

11. That vide letter dated 23.11.2021 the original time period of 36 months which is 

mentioned in Letter of Acceptance dated 5.11.2018 is extended for another 18 

months. The company G.C. International requested a 24-month extension vide

148



o

letter dated 17.10.2022, for the project due to the unavailability of the required 

land bank. After due diligence, the request was approved, and the timeline was 

extended by 24 months from the handover date of the appropriate land, as 

mentioned in the Letter of Acceptance dated 5 November 2018. The copy of 

the letter dated 23.11.2021 as well as 20.3.2023 for extension of time are 

collectively marked and annexed as Annexure A6.

12. That vide letter dated February 21, 2023, Director of GC International BV, 

proposed a power purchase agreement (PPA) for municipal solid waste (MSW) 

based power. GC India Solutions Private Limited is developing two waste-to- 

energy plants in Ghaziabad and Muzaffarnagar, envisioned during a meeting 

between Prime Minister Narendra Modi and the Prime Minister of the 

Netherlands in 2017. Various agreements and partnerships have been 

established between the UP government and the Netherlands to support these 

projects. Each plant will process around 2300 tons per day of MSW and 

generate 25-30 MW of power. The total investment for the projects is 

approximately 300 million USD. GC India Solutions seeks to finalize a PPA with 

UPPCL to supply power at prevailing tariff rates during the project's 

commissioning. The copy of letter dated 21.2.2023 is marked and annexed as 

Annexure A7.

13. That vide letter dated 12.5.2023, Uttar Pradesh Power Corporation Limited 

wrote a letter to Chief Secretary, Urban Planning Department informing that M/s 

GS International, Netherlands can set up municipal solid waste plants of 

installed capacity of about 25-30 MW each in Hapur and Muzaffarnagar under 

Waste to Energy and sell the energy produced therein to the State Power 

Corporation Limited. Further stating that M/s GS International can set up plants 

at the fixed rates mentioned in the said letter and also agrees to sign a power 

purchase agreement for purchasing municipal solid waste based energy under 

Waste to Energy Project. The copy of the letter dated 12.5.2023 is marked and 

annexed as Annexure A8.

14. That the Lease Deed, signed on October 19, 2023, between Nagar Palika 

Parishad, Muzaffarnagar, Uttar Pradesh ("Lessor"), and GCIND Solutions 
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Private Limited ("Lessee"), outlines the lease of 19.446 hectares of land for 

establishing a Waste to Energy (WTE) plant. This plant will process 1750 tons 

of solid waste daily, generating approximately 30 MW of power to be exported 

to the grid. The lease agreement is for 30 years, commencing from the signing 

date. The annual rent is set at Rs. 1,94,460, replacing a previous, void lease 

agreement from 2019. The land is to be used exclusively for the WTE project. 

The GCIND Solutions is permitted to carry out necessary construction, 

including renovations and demolitions, to fulfill the project requirements. The 

Lessor commits to securing the premises with adequate fencing and ensuring 

the site is free from pollution and other environmental damages. The, copy of 

the lease deed dated 19.10.2023 is marked and annexed as Annexure A9

15. That Nagar Palika Parishad Muzaffarnagar, proposed for project of segregating 

solid waste under 15th Finance Commission. But the said proposal was 

rejected. It is necessary to point out that undertaking these huge projects 

cannot be implemented without financial support from the State Government. 

The copy of the Minutes of the meeting dated 4.8.2023 regarding proposals 

received from Nagar Palika Parishad Muzaffarnagar in respect of the amount 

of Tied Grant received under 15th Finance Commission is marked and annexed 

as Annexure A10. The details of proposals/works submitted by Nagar Palika 

Parishad, Muzaffarnagar are mentioned in column-6 and the decision of the 

District Level Committee is mentioned in column-7. Item no.1 was regarding 

segregation of solid waste and the said proposal was rejected on the directions 

of the Chief Secretary, Government of U.P

16. That Nagar Palika Parishad Muzaffarnagar had notified and called for e-tender 

via notification 27 September 2023. The e-tender was called under the Swachh 

Bharat Mission, and in compliance of government order number 

PMU/2315/429(12)2018 dated 7th June 2019 which was passed for solid waste 

management. According to the e-tender dated 27 September 2023 the start 

date of downloading the e-tender was 29th September 2023 10:00 a.m. and the 

last date is 18th October 2023 3 p.m. The starting date of submission of the e 

tender date is 29 October 2023 10:00 a.m.
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17. That the said e-tender was invited under Municipal Solid Waste Management 

2016 for door-to-door garbage collection from all the wards and commercial 

establishments of the city, disposal of garbage from secondary points, 

transportation of garbage to processing plant/dumping ground and collection of 

user fees. But no one participated in this e-tender, and therefore it elapsed. The 

copy of the e-tender is marked and annexed as Annexure A11

18. That Nagar Palika Parishad, Muzaffarnagar again proposed and asked for 

approval for obtaining the rate per tonne through tender for disposal of only 

50,000 tonnes of legacy waste as against approximately 7.5 lakh tonnes of 

legacy waste available at the garbage disposal site located at Kidwai Nagar. 

But the said proposal was again refused. This fact is apparent from the minutes 

of the meeting held on 22.2.2024. The copy of the Minutes of the meeting dated 

22.2.2024 is marked and annexed as Annexure A12

REPLY TO THE APPLICATION

19. That in Nagar Palika Parishad Muzaffarnagar daily solid waste generated is 

collected from all 55 wards, which is segregated at the point of collection and 

accordingly dry and wet waste are sent for further processing.

20. That on 14.10.2020 Nagar Palika Parishad entered into an agreement with 

ROLLZ India Waste Management Pvt Ltd for repairing the plant which was 

established by A2Z located at Kidwai Nagar and also to process the waste @ 

Rs. 297 per MT. The copy of the agreement dated 14.10.2020 is marked and 

annexed as Annexure A13. The said company initiated the work of repairing 

the plant established by A2Z previously, but unfortunately ROLLZ India waste 

Management left the job in between and failed to complete the term period of 

the agreement. Nagar Palika Parishad issued several letters to ROLLZ India 

Waste Management Pvt Ltd initially requesting them and then issued warnings 

and ultimatums. The copy of such letters dated 07.06.2021, 13.04.2022, 

25.04.2022 and 10.08.2023 are marked as Annexure A14. The answering 

respondent is annexing only 3 letters to demonstrate that al possible efforts has 

been maid on part of Nagar Palika Parishad.
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21. That on 07.01.2022 Nagar Palika Parishad through Executive Officer entered 

into tri-partite agreement with C&D Services, Uttar Pradesh Jal Nigam and M/s 

‘Environmental Techno & M/s Daya Charan and Company’ for disposal of 

legacy waste. The period of agreement was of eight months. The copy of the 

agreement is marked as Annexure A15. As per the agreement the company 

shall process legacy waste at Prempuri near Machli Talab and Kidwai Nagar. 

The agreement was for disposal of 224655 MT Legacy Waste. The contract 

was completed by the Company.

22. That now GC International has undertaken to process legacy waste free of cost. 

GC intention vide letter dated 9.6.2024 has shown its interest to process legacy 

waste as well as fresh waste at no cost. The copy of the letter dated 9.6.2024 

is marked and annexed as Annexure A16. The action plan is marked and 

annexed as Annexure A17.

23. The Door-to-Door collection of MSW is being operated by NPP Muzaffarnagar. 

For effective collection of MSW, vehicles being used are Mini Tipper - 72 nos. 

and Tricycle - 77 nos. The domestic waste is being segregated at the MRF 

centre of 05 TPD capacity located at Roorkee Chungi at Roorkee road. There 

is no temporary dumping sites in NPP, Muzaffarnagar, only secondary collection 

point was established from where waste is collected and sent to dumpsite at 

Kidwai Nagar. Disposal of MSW sent to Kidwai Nagar site was done by MSW 

processing plant which was operated by third party and currently non- 

operational after the contracts ends, the details of the contract is mentioned in 

the foregoing paragraphs.

24. The process of re-tender regarding operationalization of MSW processing, 

plant of 120 TPD capacity was on hold due to Lok Sabha Election 2024 and 

effective Model code of conduct. As the Model code of conduct is 

ineffective/ends the process of tendering is taken up by NPP Muzaffarnagar 

and will be completed within one month. Accordingly, after the tendering 

process and administration approval and sanction process will be completed 

the MSW plant will be fully operational by August 2024. Currently the dry waste 

collected is segregated in MRF and non-recyclable waste collected is sent in
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covered tipper to the dumping ground and placed separately. The wet waste 

collected is treated in composting. The Answering Respondent is also annexing 

few photographs demonstrating that construction work is ongoing at site area 

of waste to energy plant. The photographs are annexed as Annexure A18

25. The Report dated 13.6.2024 of Nagar Palika Parishad demonstrate each and 

every details regarding disposal of Municipal Solid Waste. The copy of the 

Report dated 13.6.2024 is marked and annexed as Annexure A19.

26. That on 22.6.2024 e-tender was invited and the notice/advertisement was 

published in the newspaper on 23.6.2024. The tender was in relation for 

processing and disposal of solid waste. The period for submitting e-tenders is 

from 24.6.2024 till 13.7.2024. the tender will be opened on 13.7.2024 at 4pm. 

The copy of the newspaper cutting, dated 23.6.2024 is marked and annexed as 

Annexure A20.

27. That in the end it is necessary to mentioned that municipal bodies, even though 

being autonomous bodies cannot function without control of the State 

Government. Every decision regarding any policy taken by municipal body is 

continuously monitored by state government. This reality is not only a mere fact 

but rather it is enacted law. The State Government excises its control over local 

municipal bodies through section 2 of “The Uttar Pradesh State Control over 

Public corporation act of 1975”. The copy of this act is marked as Annexure 

A21

28. lt is humbly prayed that the present Reply along with Report dated 13.6.2024 

be taken on Record.

NAGAR PALIKA PARISHAD, MI®!PWSKKgAR

THROUGH EXECUTIVE OFFICER
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

AFFIDAVIT ON BEHALF OF RESPONDENT NO.4

IN

ORIGINAL APPLICATION NO. 53 of 2024

IN THE MATTER OF

FARHA KHAN ..... Applicant

VERSUS

STATE OF UTTAR PRADESH AND ORS. ... ..Respondents

AFFIDAVIT

I, Pragya Singh aged about 38 years W/O Pawan Kumar Singh working as Executive 

Officer of Nagar Palika Parishad, Muzaffarnagar, Uttar Pradesh, residing at Executive 

Officer Government Houses, South Civil Line, Muzaffarnagar present at New Delhi do 

hereby state on oath and declare as under:

1. That I am the Executive Officer of Nagar Palika Parishad, Muzaffarnagar, Uttar 

Pradesh in the above-mentioned matter and as my official capacity. I am well 

conversant with the facts of the case hence competent to swear this affidavit.

2. That I was transferred to Muzaffarnagar and I took charge as Executive Officer, 

Nagar Palika Parishad, Muzaffarnagar on 16.02.2024.

3. That I have read and understood the accompanying reply paragraph to 

along with Annexures, which has been prepared by the lawyer upon my 

instructions. I say that whatever is stated therein are true and correct on the 

basis of documents available on record and to the best of my knowledge and 

belief.
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Verification:

I, above named deponent do hereby verify that the contents of the above

2 4 JUN 2024

ATTESTED" 
NOTARY PUBLIC DELHI

QovmjWndla
Mob.: 9^768498
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Memorandum of Understanding

The Government of Uttar Pradesh acting through, Sri Deepak Singhal, Chief Secretary and Industrial 

Development Commissioner (hereinafter referred to as "GoUP")

And

The Netherlands Government acting through the Embassy of the Netherlands, New Delhi , India 

through H.E. Alphonsus Stoelinga, Ambassador of the Netherlands to India (hereinafter referred to as 

"Government of the Netherlands”);

Hereinafter collectively referred to as Parties;

Have reached the following understanding:

Article 1: Objective of MoU

The objective of this MoU is to strengthen the collaboration between the GoUP and Government of the 

Netherlands on the basis of equivalence and mutual benefit, taking into account the practical needs of 

the Parties.

Article 2: The Parties agree to cooperate in following areas:

i. Solid Waste Management (Inclusive of Municipal and Hospital Waste);

ii. Spatial planning, Urban and regional planning, city development plan and infrastructure;

in. Water management in terms of water supply, sanitation and governance structures Including 

Restoration of water bodies;

iv. Mobility planning, transport management and transport systems and infrastructure;

v. Energy-efficiency both in Industry and built up environment;

vi. Sewerage and Effluents treatment;

vii. Reclamation of 1500 acres of land in Ganga Basin at Kanpur;

viii. Agriculture, Dairy and Horticulture;

ix. Development of Smart Cities in Uttar Pradesh

x. Cultural heritage and

xi. Cycle tracks infrastructure development in various cities of Uttar Pradesh.
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Article 3: METHODS OF COOPERATION -

The methods of cooperation by the Parties to the MoU may include:

i. Promoting mutual participation in relevant projects and programmes;

ii. Stimulating development and exchange of capacity building programs/training, exchange of 

training groups and other activities for the purpose of academic and applied research and 

training;

iii. Promoting the exchange of knowledge and expertise through meetings, conferences, workshops 

and exposure visits etc. and sharing best practices in the fields, mentioned in Article 2 above;

iv. Promoting the exchange of educational trips and experts:

v. Stimulating activities to promote development and exchange of knowledge and expertise and/or

vi. Promoting public private partnerships.

IN WITNESS WHEREOF the duly authorized representatives of the Parties have signed this MoU on this

day of 3*^1^ 2016 in two originals in the £ng|ish language.

3 - This Memorandum of Understanding shall refnain in force for a period of 03 {three) years unless 

st 03 (three) months advance notice to other.terminated earlier by either Party by giving at I

Signator/: . . Signatory:

H.E. Al phons us Stoelinga
Netherlands Ambassador to India

For and on behalf of

Deepak Singh a I,
Chief Secretary 

For and on behalf of

"Government of the Netherlands" "Governor of Uttar Pradesh"

Witnesses - Name & Address

1. - /i-U 1*4.1 ruh Cw.ljc.jw

\ 44^ StA. eye­

1.

witnesses- Name & Address
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Extension of Memorandum of Understanding 
Between

The Government of Uttar Pradesh 
and

The Netherlands Government through the Embassy of the Kingdom of the
Netherlands in New Delhi

In pursuance of the Memorandum of Understanding signed on 14tt July 2016 between the 
Government of Uttar Pradesh anti the Government of The Netherlands trough the Embassy 
of the Kingdom of the Netherlands in New Delhi, the objective of this MOU is to strengthen 
the collaboration between the Government of Uttar Pradesh and the Government of the 
Netherlands on the basis of equivalence and mutual benefit and taking into account the 

practical needs of the parties.

The validity of the existing MOU was up to 13th July 2019.

Considering tire ongoing activities and the felt need of continuing cooperation between both 
'The Parties to the MOU, it has been jointly decided and recommended that the MOU in its 

entirety be extended beyond 13th July 2019 for a further period of 5 Years te. till 13th July 

2024.

In witness thereof, being duly authorized by their respective Authorities, the parties affix their 

signatures below

Signatory: Signatory:
pr, Anup Chandra Parley 

Chief Secretary 

For and on behalf of the 

“Government of Uttar Pradesh”

H.E. Marten van den Berg 

Netherlands /Mnbassadcs* to India

For and on behalf cf 

"Government of The Netherlands”
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Kingdom of the Nefeeriands

PARTNERSHIP ©DECLARATION

This partnership declaration is made between State Gweramest of Uttar Pradesh, duly 
represented by its Principal Secretary, ©epartareaf of Urban Devetopment and the Project 
Director, State Project Management Group - Natiowl MMon on Cfeaa Gaega) Mr. Maapj 
Kumar Singh (hereinafter referred to as “GoUP”)

and

GwffiMMt of The Netherlands, duly spresated and acting through fee Manager Projects and 
Operation, Netherlands International Works, under The Netherlands Enterprise Agency, Mr. 
Arthur van Leeuwcn (hereinafter refereed to as "Government of NU”), jointly referred to as 
"partners’’.

Taking into account

a) the Memorandum of Understanding signed on 14* of July 2016 between State 
Govsmwmi. of Uttar Pradesh and Government of The Netherlands .covering collaboration 
in fee fields of solid waste management, water management, sewage and effluent 
treatment, governance structures and other areas of common interest (ANNEXURE 1); 
and

b) fee proposed Waste to Wealth resources recovery concept for Gangs and Hindoo 
rejuvenation as laid down in attached background note (ANNEXURE 2); and

c) fee outcomes of recent conversations between fee Chief Secretary of Uttar Pradesh, 
Principal Secretaries of «&wat departments of GoUP and delegates of fee Government of 
The Netherlands and private sector parties on 13* of April 2018 and 4* of May 2018 
respectively (ANNEXURE 3);

fee partners hereby confirm their mutual interest to jointly develop a ptfelic-jMv^e program to 
- clean up Hindoo and other parts of Ganga basin, starting wife feasibility studies for sewrel 

bankable Waste-to-Wealth projects in the Hindon river bash.

For. this purpose, the partom agree to establish a joint technical working group;

A. Purpose of fee working group is to guide fee (pre-) feasibility phase of initial Waste-to- 
Wealth projects and jointly design a wider public-private program to scale up the efforts 
with the aim to dean pollution in the Hindoo and other parts of the Ganga basin,

B, ■ Hie working group will be chaired by fee Principal Secretary for Urban Development and 
Clean Ganga of the GoUP, Other members from UP government to be appointed by Chief 
Secretary. Key players will include the Manager Projects and Operation of Nefeeriantis 
International Works (Government of NL), CEO of GC International and other 
representatives of Dutch government and Datch/Indign private sector. s

p0gel<43 1 j , j }
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Iffagdom of the Netherlands

C Bi-annual meetings will be held at high level to guide and steer the public-private program 
development and implementation. Regular meetings will be held at operational level as 
and when required to ensure swift progress.

Furthermore, partners agree on following points:

a) The Dutch public and private parties jointly offer toe UP Government to clean solid and 
liquid waste at Hindoo and Ganga towns through innovative bankable business 
models and technology for Waste to Wealth projects, Initial projects with an estimated 
investment amount of up to 200 million Euros (equal to INR 1,600 crore) are proposed to 
focus on waste management solutions for the towns of Ghaziabad and MuzaSarnagor, 
potentially extended later to (Greater) Noida and/or other locations in the Hiadon basin;

b) The Government of The Netherlands is partnering with a consortium of companies led by 
GC International, including Nijhuis Industries Holding, Trinity Natural Gas Pvt Ltd., 
Siemens India and other partners, and will support provision of concessional loans and to 
the extent possible grants/subsidy to foe units. To conduct feasibility studies on above 
mafooned project sites followed by design and implementation of Waste to Value (W2V) 
plants by the consortium;

c) The feasibility studies will be a product of cooperation between the GoUP, The 
Government of NL and the consortium of companies. This cooperation will only become 
successfol and lead to investments if the partnership can operate under a certain 
exclusivity, to be granted by the GoUP. The Waste-to-Wealth plants will be designed, 
installed and operated based on viable business models without investments iron? Uttar 
Praderti or foe Government of India

d) The GoUP will assist to access available data related to above project locations and 
facilitate partners of the consortium to interact wife relevant partus, including officers of 
government department and agencies;

e) Required permissions and no-objections will be provided by GoUP and local authorities as 
per applicable rales and regulations;

f) Required land will be made available on mutually agreed terms and conditions for setting 
up the projects based on the feasibility study as well as discussions between foe working

g) Solid and liquid waste streams will be ensured by UP State and local authorities from 
respective urban / indurtrial areas to foe project site / plant (amounts, locations and 
transportation means to be specified through feasibility study);

h) Power generated by the Waste-to-Wealth plants as designed, built and operated by the 
private consortium will be bought by UP State Electricity Board against rates and for 
minimum period to be j ointly negotiated between them.

i) The Detailed Project Reports for the projects envisaged should be prepared expeditiously 
and the same should be implemented m a time bound manner.

t s /
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Kingdom of the Netherlands

Additional agreements may be required to be signed between private parties and GoUP to specify 
negotiated terms and conditions for the Waste to Wealth projects.

Undersigned are fully aware that the signature of this Partnership Declaration is not legally 
binding to each other, but ratter represents the interest and intention to enter into a collaborative 
relationship for the purpose of furthering common interests and collective efforts.

GOVERNMENT OF UTTAR PRADESH

Name; J Z :-'-z f <i j 4 >/ r [ '

Title: F>">'tJi■<>; -j f , ;/■ A „ " y-j-J 1'?

GOVERNMENT OF THE NETHERLANDS..

Name: C- ^.sg‘ \ ,,x7

WITNESSED BY:

GHAZIABADNAGARNIGAM ...
Name: .C ■ P - .g/ N ft H
Tttfe : MUNQMpAL CQH M ISS f D M A ft, C z fti ri A 2-J BAJ ( u ‘ .

MUZAFFARNAGAR NAG AR P ALIKA ft

r~ . / X
Name: V / Kl ......

TittK i !C ej z

EMBASSY or m NETHERLANDS IN WW DELHI

Name: __
Title: . J ,jB..Lr .. A < < '
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Solid waste 
management in ULB's of 
the Hindon river basin, 
Western Uttar Pradesh

Submitted to the offices of

Urban Development Authority, 
uP State Government and

Construction and Design
Services, UP Jal Migarn.

Utter No.: 383/GM JM-8/KARYA-10/87

Proposed by

GC International, Netherlands, in cooperation 

with

Trinity Natural G& Pvt, Ltd., India,

Nijht/is industries, Netherlands

tn Partnership with the Government, of The 
Netherlands represented by the Embassy of the 

Government of The Netherlands in Mia.
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Introduction

This proposal is submitted to the State Government of Uttar Pradesh in response to the State 
Government’s invitation to submit Expressions of Interest (No.: 383/GM_N-3/KARYA-10/87 - 
NOTICE INVITING PROPOSAL FOR SOLID WASTE MANAGEMENT).

The proposal is part of the the Waste to Wealth program for which the Government of Uttar 
Pradesh has signed a Partnership Declaration with the Government of the Kingdom of the 
Netherlands. The Partnership Declaration falls under the MoU both Governments have signed 
in.... The declaration is attached to this proposal. The Indian Dutch Consortium of Companies, 
GCI, Trinity Natural Gas Pvt. Ltd. and Nijhuis Industries, has a partnership with the 
Government of the Kingdom of the Netherlands to develop public private solutions to waste 
management challenges within the Hindon-Ganga basin.

Our proposal will first describe Project One: A solid waste management solution far the ULB's 
ofGhaziabad, Greater Noida and Noida, then a solid waste management solution for the ULB 
of Muzaffarnagar,

Brief Introduction of Consortium

This proposal for two solid waste management projects in Ghaziabad and Muzaffamar is 
developed by a consortium headed by GCI. The consortium consists of three private partners:

1. Indian company Trinity Natural Gas Pvt. Ltd.
2. Dutch company Nijhuis Industries B.V.
3. Dutch company GC International B.V.

Moreover, public parties are also partners in the project. The Dutch government strongly 
supports this project by among others public financing, project development, investing in 
government to government relations and projects with local bodies and state. The public 
private nature of this proposal is detail below in section 'Public private program Waste to 
Wealth for Hindon-Ganga’.

Area of experience/expertise of GCI
GCI is the initiating company of the Hindon River Concept that has grown into the Waste to 
Wealth program. It is now leading the consortium of companies for the Hindon river concept. 
It has also initiated projects in Assam, regarding Waste to Energy and river management 

GCI’s core competence is that it is developing concepts for bankable projects, form a multi- 
stakeholder team, and then swiftly proceed to the phases of Design, Build, Finance, Operate 
and Maintenance, for as long as is necessary, in the Netherlands, Africa and Asia. GCI s 
strength lies in cross sectoral project development in areas such as food, health, technology, 
real estate, water, energy, innovation, logistics focusing on streamlining value chains making 
them sustainable and preferably circular. We recently set up a joint venture in Ghana for a

2
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waste to energy facility in Accra. We are involved in the design and development of an 
innovative STP in the Netherlands.

CEO of GCI is Mr. Therus Gieling, for the Indian project portfolio Mr. Gerben Timmer will be 
in charge. He recently joined GCI, being a director for the Waste to Energy section of 
SIEMENS in the Netherlands. We are also very proud to announce that we have hired our 
first Indian expert Mrs. Aditi Tally who will be based m the Delhi region.

Area of experience/expertise Trinity Natural Gas

The core competence of Trinity Natural Gas lies in establishing State of the Art gas power 
generation plants and 'waste to value' projects in India at a commercial scale. Trinity knows 
ths energy market, knows how to operate plants Along with this Trinity has inherent . 
capabilities of mobilizing finance The company is mostly developing and operating entire 
Clean Energy supply chains, including energy logistics. Within the consortium these are 
considered very valuable competences. Trinity is headquartered in Noida, Uttar Pradesh and 
also has an office in London (UK). Trinity is owning (for 55%) and operating a 225 Megawatt 
Gas Power Plant in Uttarakhand, is investing in scaling up CNG networks, is investing in the 
City Gas distribution sector and will be playing a major role during the coming feasibility 
study in co-designing the waste flows in such a way that it is most beneficial for the energy 
production of the proposed solid waste management facilities that are part of this proposal.

CEO of the Company is Mrs. Ranjeeta Dutt MCGroarty She and her team will be working on 
the projects.

Area of experience/ expertise Nijhuis Industries

Nijhuis Industries knowledge base is over a hundred years old and is considered as one of 
the top companies in “the fluid world”. They deliver solid solutions for sustainable water use 
& resource recovery, with the highest level of intelligent innovations across a wide range of 
industries, in projects on all continents. Nijhuis’ core competence is that it offers solid 
solutions for sustainable water use & resource recovery, with the highest level of intelligent 
innovations across a wide range of industries.

Although this proposal focuses on the solid waste management, in line with what you have 
applied for, Nijhuis is full partner in the entire integrated waste management concept and will 
be an enriching partner for innovating the solid waste chain, CEO of the company is Mr.
Menno Holterman who is personally involved in this innovative Waste to Wealth program, Mr, 
Menno Holterman lived and worked several years in India.

.3
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Technical proposal in detail

Current project proposal will develop a waste management plant in Ghaziabad (Project One) 
and Muzaffarnagar (Project Two). For both the projects land is needed for at least a duration 
of thirty years. Furthermore we shall need waste delivery contracts with a guaranteed supply 
for at feast 25 years. A purchase contract for 25 years is also needed for a guaranteed buy of 
electricity for a fixed price.

For project development investments during feasibility phase it is required to have exclusivity 
on each location with each ULB and state government. We plan to start with the feasibility 
phase in September 2018.

Project One; Ghaziabad, Greater Noida, Noida

We see opportunities for a project along the eastern riverside of the Hindoo in Ghaziabad (to 
clear the current dumpsite Pratap Vihar) or just South of Ghaziabad in Greater Noida, to set 
up a combination with a proposed Sewage Treatment Plant and still start the process of 
clearing the Pratap Vihar dumpsite of Ghaziabad (8-10 tons away). We are of course open to 
comparable locations that can facilitate our proposal. The facility we are proposing, processes 
solid waste in an environmentally dean way. The waste is brought in, processed and what 
comes out are recycled materials, steam, energy and clean air. The plant will not pollute, its 
emissions will be cleaner than the air in the Delhi region often is.

For the waste generated from Noida, Greater Noida and Ghaziabad we have estimated the 
waste generated on a daily basis at 600 tons per day for Noida, 200 tons per day for Greater 
Noida and 1000 tons per day for Ghaziabad, in total 1,800 tpd. 500 tons per day of waste from 
the Ghaziabad dumpsite will be added as well.

Because of the large amounts of organic material in the waste the proposal includes a first 
step of bio-remediation by aerobe composting. In this way the waste will be biologically dried, 
and when executed in the right way, good quality compost can be produced from the waste.

Wawtom

dumpsite
500fed ■p

Fresh Waste 
1,800 tpd

Compost
*T 500 tod

Scrap Metals 15 fed

C«utr«i»n
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After composting there will be a screening where the compost will be separated from the rest 
of the waste. This will then be moved to a Plastics Recovery Station where recyclable plastics 
and an important fraction of the metals will be separated.

The waste from the dumpsite is assumed to have used a significant share of the biological 
activity and will not be composted, this will be dried in a thermal drying facility, using waste 
heat from the waste to energy plant, it is then mixed with the refuse waste coming from the 
material recovery station and is then used as fuel in the waste to energy plant, A total of around 
1,200 tons of waste is then incinerated and with the high efficiency process around 35 MW of 
electrical energy will be produced,

After incineration ashes and scrap metal remain as recyclable material. Bottom and fly ash find 
will be processed to become valuable construction materials like is now the standard procedure 
in Europe.

The incinerator will be equipped with state of the art Flue Gas Treatment technology. The flue 
gas from the stack will be cleaner than the surrounding city air. EU emission standards will be 
followed.

The Waste to Value Solution:

Step 3: &

■■Cphipasting/all 
waste

• Biohgir.ai drying

- ' Ctesstfter overflow 
to step 2.

fewwty

* kicking Stations
• felUfote,plastics

» Remaining
stream to step .3’

* High Efficiency
* Clean Air
* :

converted to- 
consimriJon 
material

The waste to energy plant is envisaged to be connected to a sewage treatment plant to have 
synergies on energy exchange as well as waste going from STP to W2E plant and effluent 
water from the W2E plant being treated in the STP. It shall be noted that waste water from tile 
W2E facility will mainly be leachate from the fresh waste, as the remaining systems air mainly 
dry systems that don’t use water.

Of course all ancillary systems such as road works, office buildings, electrical facilities, 
firefighting equipment and others are part of the proposal.

gc
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For the realization of the plants a lot of technology from the Netherlands and other European 
countries will be incorporated. However, we are planning to work with Indian contractors and 
suppliers to the maximum extent in order to have the most cost effective supply chain working 
for this project This will also drive the creation of jobs in India in the field of engineering, 
construction and plant operation.

We are very well aware that the area of Ghaziabad, Greater Noida and Noida are dense urban 
areas, still under development, attracting large amounts of new citizens. We suggest to 
carefully blend the W2E plant with the new urban fabric. With the W2E plant we are proposing 
it is very well possible to combine the plant with leisure activities, creating a soft shell of 
functions that will transform the plant in an exciting urban hotspot. In our presentation we will 
elaborate on this aspect.

6
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Project Two: Muzaffarnagar

For the waste generated from Muzaffanargar and surroundings we have estimated the waste 
generated on a daily basis at 750 tons per day.

Because of the large amounts of organic materia! in the waste the proposal includes a first 
step of bio-remediation by aerobe composting. In this way the waste will be biologically dried, 
and when executed in the right way, good quality compost can be produced from the waste.

fr«sh Mur.ic<0«l So«d Wait*
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After composting there will be a screening where the compost will be separated from tee rest 
of the waste. This will then be moved to a Plastics Recovery Station where recyclable plastics 
and an important fraction of tee metals will be separated.

The waste from the dampsite is assumed to have used a significant share of the biological 
activity and will not be composted, this will be dried in a thermal drying facility, using waste 
heat from the waste to energy plant. It is then mixed with tee refuse waste coming from the 
material recovery station and is teen used as fuel in tee waste to energy plant. A total of around 
400 tons of waste is then incinerated and with the high efficiency process around 13 MW of 
electrical energy will be produced.

After incineration ashes and scrap metal remain as recyclable material. Bottom and fly ash find 
Will be processed to become valuable construction materials like is now the standard procedure 
in Europe,

The incinerator will be equipped with state of the art Flue Gas Treatment technology. The flue 
gas from tee stack will be cleaner than tee surrounding city air. EU emission standards will be 
followed.

The waste to energy plant is envisaged to be connected to a sewage treatment plant to have 
synergies on energy exchange as well as waste going from STP to W2E plant and effluent 
water from the W2E plant being treated in tee STP. It shall be noted that waste wafer from tee 
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W2E facility will mainly be leachate from the fresh waste, as the remaining systems air mainly 
dry systems that don’t use water.

Of course, all ancillary systems such as road works, office buildings, electrical facilities, 
firefighting equipment and others are part of the proposal.

The Waste to Value Solution:
Composting,. Material Recovery. Energy.

.Step 1; </w®os&rs®

• Composting all 
waste . .

» Bfolegica! drying
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For toe realization of the plants a lot of technology from the Netherlands and other European 
countries will be incorporated. However, we are planning to work with Indian contractors and 
suppliers to the maximum extent in order to have the most cost effective supply chain working 
for this project This will also drive the creation of jobs in India in the field of engineering, 
construction and plant operation.
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Financial viability of the project

The project is financial viable since capital will be provided by investors and debt financing is 
guaranteed by public and private banks. Financing partners are at this stage fully committed 
to this proposal. Returns on investment have been calculated based on the currently available 
knowledge and show break e ven after approximately ten years. Ne vertheless, further research 
to obtain sound and reliable data for analysis and financial calculations will be obtained during 
the upcoming pre-feasibiiity and feasibility study.

Financial Model Ghaziabad/Noida/Gr. Noida

Financial Model Muzaffanagar
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We acknowledge the fact that many Waste to Energy projects in India fetter, projects that do 
seem to work elsewhere in the world, also in nearby countries. We see two main reasons that 
our projects will significantly differ from other waste to energy projects:

1) the focus is not only on the management of the solid waste chain but on the entire 
habitat of the chain, scanning opportunities for upcycling recovered resources out of 
the solid waste chain as well as the liquid waste chain

2) The bankability of the two projects is one, the preparations we are doing in dose 
partnership with the Government of the Kingdom of the Netherlands are aimed at the 
scaling up of activities, see also the test chapter of this proposal.

Name of ULB or group of ULBs included in the proposal ; - -

We are proposing for the Waste to Wealth program two projects for which we will both need 
fend:

Project One: Ghaziabad, Greater Noida, Noida: we would require a plot of a maximum size 
of 35 acres, preferably in relation with the Hindon River and we will need to have access to the 
dumpsite of Ghaziabad Pratap Vihar so we can clear the dumpsite and make the land available 
for other purposes.

Project Two: Muzaffamagar we require a plot of a maximum size of 25 acres, preferably in 
relation with water ways of the Hindon River basin (Kali River).

Public private program Waste to Wealth for Hincfon-Ganga

The ‘Solid waste management in ULB’s of the Hindon river basin, Western Uttar Pradesh’ 
project is part of a broader public private program for cleaning Hindon and Ganga. Besides 
private partners also the Dutch and Indian government have signed a MoU to establish a 
mutual collaboration (see attached MoU). Within the MoU a major program is under 
development that focuses on cleaning Hindon in a multi-stakeholder approach, combining 
strengths of public and private actors. Public private partnership is not limited to add up on 
investments, but also strengthen innovation, knowledge, policies and decision making. 
Investment projects are the backbone of the program approach for cleaning Hindon. For each 

- project public and private support is guaranteed. Dutch public parties, under coordination of 
Netherlands International Works, take a shared interest with the Indian govemmentandprivate 
partners to develop waste management projects in Hindon and Ganga.

The public private program approach builds on business models by resource recovery. This 
is an innovative business concept embedded in a public private program; the business model 
approach is self-sustaining in financial terms. Private investments are attracted only when 
capital investments will be recovered. Capital providers are only then willing to invest and may 
even be able to reinvest in subsequent projects. With this proposal the first two bankable 
projects With the program are developed to dean and manage existing sources of pollution; 
pollution is considered as a resource to be converted into useful products: turn Waste into 
Value.
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To enhance effectiveness, durability and impact public tasks are strengthened in connection 
to our bankable projects. Where the business case approach is strong at addressing tangible, 
concrete problems, public services must assure that waste management sustains the flow of 
waste production to waste treatment plants in a proper way. Waste management is a public 
task that must provide for an excellent service to tax paying households and industry, and is a 
prerequisite to operate Waste io Value plants in a sustainable economic way. Public projects 
will focus on amongst others planning, (municipal) service delivery, regulatory framework and 
control, awareness and public education, monitoring and capacity building, but only when ULB 
or UP state require. When both private and public efforts are implemented in an integrated way 
the Hindoo river and riverbanks will be clean and well-being of the people is improved; we have 
turned Waste into Wealth.

The program initiates with the first two projects in Ghaziabad and Muzaffarnagar. Once 
implemented other project opportunities in the Hindon/Ganga will be identified and developed 
in the coming years. Public parties from the Netherlands government togetherwith Indian (UP) 
authorities will guide further program development (see attached Lol signed in September
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Receipt of the Proposal

The is to acknowledge the receipt of the proposal for the Solid waste management project 
against the advertisement published by the State Government of Uttar Pradesh for providing 
Land Lease and supporting Public Private Partnership of Solid Waste Management in the State 
of Uttar Pradesh.

This Proposal was accepted by............................ ............................... . ......................................
On behalf of the Urban Development department and the Construction and Design Department 
of UP Jal Nigam of the State Government of Uttar Pradesh.

Submitted by (on behalf of G C International) Received by

Signature Signature

Name Name

Date Date
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3>\
Department of Urban Development 

Government of Uttar Pradesh

PvtWG.Kos-e -

Date: 5lh. November, 2018
To,

M/s GC International
H.N. 320, Sector 2IB,
Faridabad, Haryana - 121003
e. mail:ata@gc-bv.com

AND

Honorary Consul of the Kingdom of the Netherlands
620, Cyber Heights, Vibhuti Khand, Gomti Nagar, 
Lucknow-226010
e. mail: nlconsulate.lucknow@gmail.com

Subject: Letter of Acceptance to Set up Waste to Energy Plant at Gaziabad- NOIDA and 
Muzzaffamagar, Uttar Pradesh.

rhe State Government organised Investors Summit at Lucknow on 21-22 February, 2018.

In above summit, representatives of various industries expressed their interest in making 

investment for the purpose of setting up of waste to energy plant for processing of municipal 

solid waste in the State, provided land is made available to them on long term lease and there is 

assured supply of municipal solid waste. The Government considered the above proposals and 

notified the "Uttar Pradesh Solid Waste Management Policy" vide G.O. No. 2221 / Nine-5-18-352Sa/ 

2016, dated 29-06-2018.

2. The Policy provides for private participation and investment in solid waste management 

(collection, segregation, transportation, processing and disposal). The Policy has a provision that "in 

cases where any proposal from private Entity / Investor / NGO / Organization is received in the 

Government I Directorate or Urban Local Body for solid waste management activities in any 

Urban Local Body (ULB) or group of ULBs in the State, without asking for any financial 

assistance, whether one time or recurring and the private investor or above mentioned categories 

of entities’ requirement is only the land on long term lease (25- 30 years) and the solid waste 

from the Urban Local Body, then in such cases, the proposal will be scrutinized by the State 
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Level Committee constituted for the purpose of appraising the Public Private Partnership 

projects and permissions for implementation of the project will be granted based on the 

recommendations of the Committee by the authority competent to approve the grant of long term 

lease of the ULB land at the rate of one rupee per square meter annually. The approval for the 

lease of the land will be with the following mandatory conditions: (i) The land required for the 

implementation of the project available with the ULB will be given on lease with the lease rent 

@ Rs.l per sq.rnt. per year; (ii) the land assigned to the developer would not be used for any 

other activity expect for approved project activities; (iii) the project proponent is not allowed to 

mortgage the land; (iv) access road / electricity / water / streetlight / drainage / sewer will be 

provided by the ULB up to the Plot. The developer will be entitled to sale or charge for the 

products and by- products produced in the process of solid waste management."

3. In pursuance of the above policy objectives, Construction & Design Services, Uttar 

Pradesh Jal Nigam, Lucknow invited proposals from the willing parties through an open tender 

notice published through its Letter No. 5&?/GM_N-8/ IKarya-70/87 Dated 05/07/2018.

4. M/s GC International, Consulate - Kingdom of the Netherlands has participated and 

submitted their proposal for establishing waste to energy plant at Ghaziabad-NOIDA and 

Muzzaffamagar-. The Public-Private-Partnership projects Bid Evaluation Committee (PPPBEC) 

has gone through the presentation made by your company on 14.09.2018 and after due 

considerations has recommended the project for implementation. The Competent Authority has 

approved tire proposal.

5. Terms and Condition for Implementation of the Project:

a. Your company has been assigned to set up the plants in Ghaziabad and Muzzaffamagar city.

b. The Company need to co-ordinate with the respective Local Authority (Urban Local Body) 

for identification and finalization of the site / land for the setting up and operation of the plant.

c. Once the Land is identified, the proposal for lease deed of the Land will be prepared by 

respective Urban Local Body in conformity to the State Solid Waste Management Policy which 

provides following conditions for the lease deed:
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(i ) The land required for the implementation of the project available with the ULB will be 

given on lease of 25-30 years on the lease rent @ Rs. 1 per square meter annually.

(i i) The land assigned to the developer would not be used for any other activity expect for 

approved project activities.

(i ii) The project proponent is not allowed to mortgage the land or create any kind of 

encumbrance on the land.

6. '[’he Company need to prepare and present their Detailed Project Report (DPR) for the

project to the Local Authority (Urban local Body) as early as possible and it is required that all 

project related planning, designing, construction and other activities for the operation of the 

Waste to Energy Plant shall be completed as early as possible and in no circumstances it shall 

exceed more than Thirty Six (36) months from the date of issuance of this Letter of Acceptance.

(Manoj KumAj; Singh)
Principal Secretary 

Department of Urban Development 
Government of Uttar Pradesh.

Copy to:

1. Divisional Commissioner, Meerut with a request to provide the necessary guidance and 
support to the Project Proponent for execution of the project.

2. District Magistrate. Gaziabad and Muzzaffamagar for facilitating the implementation of the 
project.

3. Municipal Commissioner, Gaziabad for taking all the necessary steps for implementation of 
the project.

4. Executive Officer, Mjuzzaffarnagar Municipal Council for taking all the necessary steps for 
implementation of the project.
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Mr. Manoj Kumar Singh
Principal Secretary
Department of Urban Development
Government of Uttar Pradesh

Subject: Reply to Letter of Acceptance to Setup Waste to Energy Plant 
in Ghaziabad-Noida and Muzaffarnagar, Uttar Pradesh.

Date: November 20, 2016

Project: Ghaziabad-Muzaffamagar W2E

Our Reference: 201390/96

Your Reference:

Page: Page 1/3

Dear Mr. Manoj Kumar Singh,
On behalf of our team 1 would like to thank you for sending the Letter of Acceptance for the 

Ghaziabad and Muzaffarnagar Waste to Energy projects as proposed y us.

We will now proceed with the feasibility study.

Our activities will be targeted on the following deliverables:

. Site/land for the setting up and operationon the existing dump
1. The land we are targeting for Ghaziabaa is aiounu

site, the requirement is 35 to 40 acres. of the paper min
2- X“?Sa”ed Sly° request you to indicate the avaUability 

of land there. The requirement is as per out■ ect
. Workshop with relevant public and an(j Muzaffarnagar.
• The land lease agreement for both locatio . f Ghaziabad and
. The waste (MSW) supply agreements for 2,300 tons per day in

. The Special Purpose Companies for both projects.

. The permits. . from the state of UP and/or

. Financial guarantees on payment and waste pp y
National government.

omKined effort on which both our teams need to
"S^"XlemteX process we ask your support in the following:

. Arrange land lease agreement after confirmation of site selection.
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• Your presence and input in the workshop to be held in the week of the 17th of 
December in Muzaffamagar and Ghaziabad.

• Input for a Letter of Intent on the waste supply guaranteed for 25-30 years.
• Clarity on the procedure of who to deal with for the power purchase agreement, and 

more specifically, support on the coordination and preparation of the power purchase 
agreement.

• Permit procedure, it is in our both favour that the permits are cleared in the fastest 
way possible in order for us to be able to deliver a running plant in 36 months. We 
kindly ask you to advise on how to proceed in this matter and support us in the 
process afterwards.

Our time schedule is shown below:

December, 2018:

• Workshop with our and your team (preferably in the week of 17th of December), in 
this workshop we would like to meet your team, the team of the District Magistrate of 
Ghaziabad and Muzaffarnagar, the Municipal Commissioner of Ghaziabad and the 
Executive Officer of Muzaffamagar Municipal Council, besides authorities 
responsible for a power purchase agreement. Purpose of the workshop would be to 
align process steps and clarity on roles and responsibilities, besides presenting a 
detailed project timeline and expectations from our side.

• First draft of land lease agreement arranged (during the same week), final agreement 
signed asap.

• Overview of starting points regarding a Letter of Intent for waste supply with 
respective ULBs.

• Overview of starting points regarding a Letter of Intent for PPAs with the state of 
Uttar Pradesh.

We kindly ask you to confirm your willingness to join the workshop in the above-mentioned 
week and your support in the other queries stated.

Gerken Timmer MSc MBA
Project Development Director
oti@cic-bv.com | +31 (0)6 15 46 72 46
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Subject: Important

Number: 11484/N-5-2021-352S/2016

From,

Sanjay Kumar Singh Yadav

Special Secretary

Government of Uttar Pradesh

To: ••
Executive Director,

Swachh Bharat Mission - Urban,

State Urban Development Agency, Lucknow, Uttar Pradesh

Urban Development Section-5

Lucknow, Date:23.11.2021

Subject: Extension of the Test-Energy plant being set up in the Municipal 

Corporation, Muzaffarnagar by M/s G.C International.

Sir,

With reference to the above subject, I have been directed to refer to your letter 

number-P.F.U/4860/429(15)/2020-21 dated 02.11.2019.

2. The proposal for setting up waste to energy plant in Nagar Nigam 

Ghaziabad and Nagar Palika Muzaffarnagar was given to GC International for 

through Letter of Acceptance issued on 05.11.2018 and the same has been 

considered. M/s G.C International is working towards establishing/ setting up ways 

to energy plant. Under the said circumstances the actual time period of 18 months 

which is mentioned in letter of acceptance dated 5.11.2018 be extended.

3. After due consideration, the Urban Development Department, 

Ghaziabad and Municipal Corporation, Muzaffarnagar have been directed to extend 
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the period of the Letter of Acceptance issued on 05.11.2018 by another 18 months. 

Accordingly, the period of the Letter of Acceptance issued on 05.11.2018 is extended 

by another 18 months.

Kindly ensure necessary action in this regard as per the rules.

Yours faithfully,

(Sanjay Kumar Singh Yadav)

Special Secretary

Copy to:

1. Director, C&DS, Jal Nigam, Lucknow

2. Municipal Commissioner, Nagar Nigam, Ghaziabad.

3. Executive Officer, Municipality, Muzaffarnagar, District Muzaffarnagar.

4. M/s G.C International, Faridabad, Haryana-121003.

(Sanjay Kumar Singh Yadav)

Special Secretary
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Letter No;-1413/9-5-2023-355SA/2016

From,
Kalyan Banerjee,
Joint Secretary,
Government of Uttar Pradesh

To,
State Mission Director,
Swachh Bharat Mission (Urban),
Directorate of Urban Local Bodies,
Lucknow, UP.

U.D.D Section-5 Lucknow,Date: 20 March, 2023
Subject: - Regarding establishment and implementation of Waste-to-Energy Plant in Municipal 

Corporation, Ghaziabad and Municipal Council, Muzaffamagar.
Sir,

This is in reference to the letter dated 17.10.2022 {copy attached) by the Director, GX. 
International, through which the company has requested to extend the timeline by 24 months 
from the date of the letter submitted, due to non-availabilrty of appropriate land bank required 
to establish Waste-to-Energy Plant in Municipal Corporation of Ghaziabad and Municipal 
Councilof Muzaffamagar.
2- In this regard, I am directed to inform you that after due diligence of the request 
received as above, for establishment and making functional of Waste-to-Energy Plant in 
Municipal Corporation of Ghaziabad and Municipal Councilof Muzaffamagar, The time period 
shall be extended by 24 months from the exact date of handover of appropriate land to M/s 
G.C. International from the date mentioned in the Letter of Acceptance dated O5.IX.201S.

Please do the needful abiding by the rules.

(Kalyan Banerjee)
Joint Secretary,

Copy forwarded to the following for information and necessary action:-
1- Municipal Commissioner, Municipal Corporation, Ghaziabad.
2-Director, C&D5. UP Jal Nigam (Urban), Lucknow.
3 Executive Officer, Municipal Council, Muzaffamagar, District-Muzaffarnagar, 
4-M/s GX. International, Faridabad, Haryana -121003.

(Kalyan Banerjee)
Joint Secretary,
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21s* February 2023

To,
Shri Pankaj Kumar (IAS)
Managing Director,
Uttar Pradesh Power Corporation Limited,
Shakti Bhawan 14 Ashok Marg, 
Lucknow, UP, India

Subject: proposal for PPA with UPPCL for MSW based Power

Dear Sir,

We refer to the above subject and express our keen interest in entering into a power purchase 
agreement with the Uttar Pradesh Power Corporation Limited. Our company GC India Solutions Private 
Limited is developing two waste to energy.iplants, using municipal solid waste, in the districts of 
Ghaziabad and Muzzafarnagar.

This project was envisioned during a meeting of Honourable Prime Minister Shri Narendra Modi and 
Honourable Prime Minister of Netherlands Mr Mark Rutte in 2017. The governments agreed to 
cooperate on water management and particularly the national clean Ganga mission. An MOU was 
signed subsequently. Following this, a partnership declaration between the Uttar Pradesh Government 
and the Government of the Netherlands was signed in 2018, confirming their mutual interest to jointly 
develop a public-private program to clean up Hindon and other parts of the Ganga basin.

To clean the Hindon and larger Ganga River basin it was decided that managing solid waste would be 
a priority. The Netherlands based company GC International conceptualised two waste to energy 
projects and was awarded by the UP-State Government two project locations in Ghaziabad and 
Muzzafarnagar for the establishment of their plants. 

■
Relevant agreements with regards to the establishment of the project are the following:

1) MoU Signed with Government of UP and GC International during Deputy Chief Minister Shri 
Keshav Prasad Maurya to the Netherlands for the UP-lnvestor Summit held In February 23. 
(2023)

2) Land lease agreement of GC India Solutions Private Limited with the Muzzafarnagar Nagar 
Palika Parishad. (2019)

3) Waste Supply agreement with Ghaziabad and Muzzafarnagar is in process.
4) Land lease agreement of GC India Solutions Private Limited with the Ghaziabad Nagar Nigam. 

(2019)
5) Support Agreement between Department of Urban Development and GC International. These 

agreements will provide support to GC international in obtaining clearances for the 
establishment of the project. (2019)

6) Letter of Acceptance from the Department of Urban Development Government of Uttar 
Pradesh to set up the waste to energy plant In Ghaziabad and Muzzafarnagar. (2018)

7) Partnership declaration for public private projects between the Uttar Pradesh Government 
and The Netherlands Government. (2018)

8) MoU between Government of India and Government of Netherlands in the field of water 
management. (2017)

1
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International

9) MoU between the Government of Uttar Pradesh and The Netherlands government. (2016)

Each waste to energy plant will process approximately2300 tpd of municipal solid waste totalling 4600 
tpd upon achieving full capacity.

Waste streams for the Ghaziabad Plant:
MSW from Ghaziabad Nagar Nigam Totalling: 1575 tpd

• MSW from legacy dump site Totalling: +500 tpd
• Total availability of MSW in Meerut Division: 6000 tpd

Waste streams for Muzzafarnagar Plant:
• MSW from Muzzafarnagar Nagar Pallka: 700 tpd
• MSW from dump site: 300 tpd
• Waste from paper mills (paper/plastic): 519tpd
• Total availability of MSW availability In Saharanpur Division: 2300 tpd

Upon receiving the waste will be put through a process of pre-treatment and segregation. Items for 
recycling, such as plastics, glass and metals, will be separated; organic material will be composted. 
After pre-treatment high-calorific waste will be burned in an incinerator of (Dutch/EU standards) to 
generate electricity.

Both plants will produce 25 - 30 MW of power each, totalling 50- 60 MW of power. The total 
investment of the waste to energy projects will be approximately 300 million USD. GC India Solutions 
proposes to enter into a power purchase agreement with UPPCL to supply power at the prevailing 
tariff rate as per UPERC during the time of commissioning of the project.

The gen eratlng company's facil I ties
1 .. " * *Name GC India Solution Private Limited
2 Location 1 Village: Galand, District Hapur, Uttar Pradesh
3 Location 2 Village: Muzzafarnagar, Khata no: 00287, Uttar Pradesh
4 Director a) Therus Gieling, 

b) Siddharth Sivaraman
5 Contact Person Siddharth Sivaraman
6 Tel Number + 918447246644

Sir, we would like you kindly consider our proposal fora PPA, guide us In the way forward and confirm 
in writing that we could draw up a PPA for each project in the coming year.

Yours thankfully.

■ Therus Gielihg
Director, GC international BV, The Netherlands 
cc,

Mr. Siddharth Sivaraman Director M/S GC India and India representative GC International

2
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Pankaj Kumar 
IAS
Managing Director

Uttar Pradesh Power Corporation
Limited*

Rajeev Bhavan, 14-Ashok Marg 
Lucknow-226 001

Phone: 0522-2287787

No.: 722/33010/Pradhan/01/2023

Date: 12.05.2023

To,

Chief Secretary,

Urban Development Department,

Government of Uttar Pradesh,

801, Bapu Bhawan, Lucknow,

Uttar Pradesh-226001

Subject: Regarding the signing of the Power Purchase Agreement (PPA) for 

purchasing power from waste to energy power plants established by G.C 

International, Netherlands in Muzaffarnagar and Hapur districts with a capacity 

of 25-30 MW (each plant).

Dear Sir,

The power purchase agreements (PPA) for purchasing power from waste to 

energy power plants established by G.C International, Netherlands in 

Muzaffarnagar and Hapur districts with a capacity of 25-30 MW (each plant) are 

to be signed based on the tariff determined by the Honorable UPERC for the 

FY 2023-24. The proposed locations of these plants are as follows:
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1. Name: G.C International

Location 1: Village: Ganwri, District: Hapur, Uttar Pradesh

Location 2: Village: Muzaffarnagar, Khata No. 00287, Uttar Pradesh

In this regard, it is informed that the levelized tariff for purchasing power from 

these plants has been determined by UPERC based on the directives issued 

by the Ministry of Power and the Ministry of New and Renewable Energy, 

Government of India. The levelized tariff for purchasing power from these plants 

for the FY 2023-24 is Rs. 9.36 per unit. It is also mentioned that the UPERC 

has agreed to determine the tariff for purchasing power from these plants based 

on the directives and guidelines issued by the Ministry of Power and the Ministry 

of New and Renewable Energy, Government of India.

Based on the above facts, it can be inferred that GC International, Netherlands, 

can establish energy production plants based on solid waste disposal (waste to 

energy) in Hapur and Muzaffarnagar to generate approximately 25-30 

megawatts (individual plants) of energy and sell the energy produced to Uttar 

Pradesh Power Corporation. This will comply with the CRI Regulation 2019-24 

and the amended CRI Regulation. Since the implementation cost is higher than 

Rs 8 per kWh, it is possible to sign an agreement with GC International- 

Ntherlands, to establish plants at suitable locations based on solid waste to 

energy production with the prior approval of the Energy Department, Uttar 

Pradesh Government, to ensure the payment of Rs 8 per kWh for the energy 

supplied to UPPCL.

Yours sincerely, 

(Pankaj Kumar) 

Managing Director
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Copy to:

1. Additional Chief Secretary, Energy and Additional Energy Sources 

Department, 625 Sapan House, Bapu Bhawan, Lucknow.

2. GNOEC International-BWV, with the assistance of Nitelglass, 

Level-2, Elegance Tower, Jasola, New Delhi-110025.
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LEASE DEED

Property situated >

Anual Rent:-

Period

Stamp Duty :•

V.Code no.

Muzaffarnagar with in Nagar Palika 

1,94,460/-

30 Years 

47,000/- rs.

Serial no, 150 Praroop I

Nagar Palika Parishad, Muzaffarnagar. PAN- AAALN1741M. throw executive officer 

Hemraj S/o Kalu R/o Villa 3 N.H-58 Merut Road Jain Tubo Company Compound 

anandam Ghaziabad. (First Party)
And

GCIND Solutions Private Limited PAN- AAHCG9399Q. throw its Director 

Theodoras Gerardus Wilhelmus Passport no. BKC8CKF48. R/o Spoorstraat 27 6942 

EB DIdam Gelderland, the Netherlands. (Second Party)

Scanned with OKEN Scanner
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Lease Deed

This lease deed is entered today on this 19'" day of October in the year Two Thousand and 

Twenty-Three, at Muzaffamagar;

Between:

Nagar Palika Parishad, Muzaffamagar Uttar Pradesh, PAN AAALN1741M (hereinafter referred 

to as the "Urban Local Body") which expression shall unless repugnant to the context or meaning 

thereof includes Its successors, administrators and assigns of the First Part through Executive 

Officer, Muzaffarnapar Nagarpalika Parishad, District Muzaffamagar, Uttar Pradesh, hereinafter 

referred to as "THE LESSOR",

AND

GCIND Solutions Private Limited, a Company incorporated under "The Companies Act 2013 

(Company Limited By Shares)" with Registration Number ■ 353627 and having its registered 

Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura Road, New Delhi 

1100025, (hereinafter referred to as "Company") which expression shall unless repugnant to the 

context or meaning thereof includes its successors, adm inistrators and assigns of the Second Part 

through Director Mr. Theodoras Gerardus Wilhelmus Gieling Passport Number BKC8CKF48 

Mob. +31- 622803518 hereinafter referred to as "THE LESSEE".

WHEREAS THE LESSOR is the Government agency and rightful owner and is in possession of 

the piece of Non-Agricultural land bearing Gata Numbers and hand drawn maps authorized 

by the Lessor included in Annexure-A with total area ad-measuring 19.446 Hectares or 194460 

Square Meters more specifically described in Annexure Ain Muzaffamagar and registered 

in the revenue record at Survey numbers and dates mentioned in Annexure A more 

particularly described in the schedule given at the foot of this deed and Annexure A, (hereinafter 

called to and referred to as "The demised premises"). THE LESSOR shall provide certified copy 

of al! the documents related to Demised Premises along with its English translation to THE 

LESSEE;

AND WHEREAS THE LESSEE is a company involved in business of processing and providing

Scanned with OKEN Scanner
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' services of Integrated Waste management.

AND WHEREAS THE LESSEE have been selected to set up and run an Integrated Waste to 

Energy (WTE) plant at Muzaffarnagar with a daily capacity of around 1750 tons solid waste Per 

Day and generate around 30 MW of power to be exported to the grid under a Power Purchase 

Agreement on Public Private Partnership model (the "Partnership Declaration" attached hereto as 

Annexure B) and the Memorandum of Understanding between the State Government of Uttar 

Pradesh and the Government of the Netherlands (attached as Annexure -C). The Department of 

Urban Development, Government of Uttar Pradesh has issued the Letter of Acceptance dated 

05.11.2018 and that the timelines have been consequently extended by the State Government vide­

os letters dated 23.11.2021 and 20.03.2023 (collectively attached as Annexure D.) The Lessee 

has accepted the offer and confirmed it vide letter dated 20.1 L2O18 (attached as Annexure - 

E). The Lessee requires adequate land for installation of Waste to Energy Plant and for this 

purpose Lessee requires an adequate area of land for setting up its plant. Upon the request of 

THE LESSEE. THE LESSOR has identified the land fulfilling requirement and having approval 

for setting up WTE plant and has offered to grant lease of the said demised premises, which THE 

LESSEE has agreed to take on lease based on representation of THE LESSOR that the Demised 

Premises is suitable for the purpose of setting up WTE project. The Lessee will obtain the 

necessary environmental clearance and other statutory clearances required. The Department 

of Urban Development* Government of Uttar Pradesh will facilitate the Lessor in obtaining 

necessary clearances,

AND WHEREAS THE LESSOR represents and warrants that it has obtained all approvals from 

the relevant government bodies, the provincial/municipal authorities and all other applicable 

government agencies or bodies, needed for lessee to lawfully enter into this Lease Agreement.

AND WHEREAS based upon above representation THE LESSOR has offered to lease out the 

Demised Premises to the Lessee, and The Lessee has agreed to take the Demised Premises on 

lease from THE LESSOR for the consideration, rent and tenns & conditions hereinafter detailed.

THEREFORE The LESSOR doth hereby demise on The Lessee the open demarcated land 

admeasuring 194460 Square Meters (being part of gata numbers as mentioned in Annexure A) of 

the Lessor’s land situated at; address • mentioned in Annexure A, Muzaffarnagar together with the 
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right to use the land, water, drainage together with the right for the Lessee, its servants, 

employees, visitors and all other persons authorized or permitted by the lessee to use the Demised 

Premises and to hold the said Demised Premise unto the Lessee for a period and considerations 

mentioned hereinafter:

1. The Lease Deed Signed Between Nagar Palika Parishad, Muzaffarnagar Uttar Pradesh, PAN 

AAALNI741M (hereinafter referred to as the "Urban Local Body") and GCIND 

Solutions Private Limited, a Company incorporated under "The Companies Act 2013 

(Company Limited By Shares)" with Registration Number - 353627 and having its 

registered Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura 

Road, New Delhi 1100025, (hereinafter referred to as "Company") on 1401 day of October 

in the year Two Thousand and Nineteen will be deemed to be void ab initio upon signing 

of this New Lease Deed.

2. It is made clear that notwithstanding the lease dated 14.10.2019 was neither registered nor 

stamped nor was any possession of land handed over to the lessor in pursuance of the said 

lease.

3. Tenancy period:- The lease will be for a period of Thirty years commencing from the 

date of signing of this agreement by the Parties.

4. That the annual rent of the said Lease Deed has been agreed to be Rs. I/- per Square 
• * ?

Meter i.e., Rs. 1,94,460/- (Rupees One Lakh Ninety-Four Thousand Four hundred 

and Sixty) per year. -

5. The Lease rent shall be paid by the Lessee to the Lessor after execution hereof every 

year, in advance in the first week of month of January. - /

6. That the Lessor hereby confirms that the Lessee shall use the said Demised Premises for 

the purpose of this Project of installation and running of Waste to Energy Plant

■ (WTE) and produce power from that for a capacity of around 30 MW. The project 

capacity may be altered or amended if agreed mutually in writing.

7. The Lessor represents and warrants that the said Demised Premises is suitable for the 

purpose of setting up WTE further all the preliminary approval including environment 

clearance of land to set up WTE shall be obtained by The Lessee. The Lessee shall obtain 

and The Lessor shall cooperate in obtaining the necessary permissions and 

clearances for implementation and running of the project at their own cost and ensure
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case of any default or breach of any terms of any license or permission, the Lessor 

shall not be responsible for any direct or indirect consequences unless such default or 

breach is attributed to the Lessor.

8. That the Lessor warrants and represents that the demised premises is free from 

pollution, unexploded ordinances and environmental damage as well as any 

occupants.

9, That the said Demised Premises shall be exclusively used and utilized by The Lessee for 

the purpose of establishment and running of the Project mentioned above and shall 

not be used for any other activity’. Lessor shall deliver exclusive and lawful 

possession to lessee of the entire site on signing of this Lease Deed.

10. That the Lessee shall not be allowed or entitled to mortgage the said Demised 

Premises or lease hold rights or to create any kind of encumbrance over the Demised 

Premises granted under this Lease Deed.

11. That the lessor hereby shall ensure that the Demised Premises has round the clock 

electricity supply of appropriate load as may be required for WTE plant and the Lessee 

shall be provided electricity connection by the Lessor (including the supply of 

electricity to the grid), for the capacity/load required for running of the Waste Energy 

Plant and allied activity from the Electricity Department and the Lessee shall be liable to 

pay all charges for electricity ^actually consumed by the Lessee during the 

occupation and calculated as;,per the readings recorded by the respective meters 

installed in the Demised Premises (as referred to the letter of Acceptance annexed 

hereto as Annexure D), ■

12. That the Lessor hereby shall provide the Lessee with 24 hours water connection from the 

competent' authority and Lessee shall be entitled to install Jet Pump/ Submersible 
> *

Pump and overhead tank with pipe lines and also underground / semi underground water 

. storage tank as may be required to comply with the norms of fire safety or any other law

In force or as per the needs of the business of Lessee (as referred to the Letter of 

Acceptance annexed hereto as Annex D). The same facility shall be made available for 

and also for the drainage connection system.

13. That the Lessor shall grant all rights of way, provide road access, air, streetlight, drainage, 

sewer and privy and other easements appertaining to the Demised Premises (as referred to the 

Letter of Acceptance annexed hereto as Annexure D).
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14. That the demised premises will be considered to be one contiguous plot and that any 

public road or thoroughfare will only extend to its entrance and perimeter and shall 

not run onto or across the Demised premises or any part thereof. Should there be any 

road or thoroughfare, public or otherwise, on the property, the same shall be for the 

exclusive enjoyment and use of the Lessee and to the exclusion of others.

15. That the Lessor undertakes that if there is a necessity by way of planning pursuant to 

revenue records, policy, order of the court, or any claim or complaint by any member 

of the public for access of any path, public thoroughfare, easement or access an 

alternative shall be provided by the Nagar Palika al its own cost and initiative so that 

no interference shall be caused in the exclusive enjoyment and use of the demised 

property by the Lessee.

16. That the Lessee is hereby authorized by Lessor to carry out all construction works on 

the Demised Premises, in accordance with the submitted project proposal and the 

building laws, lessee may renovate the leased structures, demolish the buildings on 

the Demised Premises and reconstruct it in order to carry out its obligations and 

exercise its rights under the partnership declaration.

17. The erected buildings and all works and'develbpments carried out by the Lessee or its 

legal successorswill remain the^properfy of Lessee to the extent permitted by Law, 

during the Lease period of ’this Lease Deed and subject to such rights or 

compensation as permitted under Jaw upon expiry of the lease .

18. That the Lessee shall pay the applicable water lax and other taxes in respect of the 

' Demised Premises to the concerned authority directly from the date of taking 

possession of the Demised Premises till the date the Demised Premises is handed over by 

the Lessee to the Lessor.

19. The Lessor represent that it shall ensure necessary consents for obtaining any statuaty 

permission to be obtained from any Government or Semi Government 

department/institution, with respect to Land the Demised Premises.
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20. That the Lessor represents that it shall ensure support and agree to sign all the 

requisite documents/approval/ no objections required by the Lessee to set up and 

initiate operation of the WTE plant.

21. That the Lessee shall not sublet the Demised Premises or any part thereof to any 

person/institution, without the consent in writing of the Lessor Save and except a 

Group Company of the Lessee or in case of die Assignment of its business by the Lessee 

to its Assignee.

22. That the Lessee shall allow the Lessor or its authorized representative to enter the 

Demised Premises for the purpose of inspection after the prior written intimation of 

48 hours to the Lessee which the Lessee shall not object in any manner. Such an 

inspection visit will be subject to safety norms of the waste to energy plant.

23. That tire Lessee shall enjoy the peaceful possession of the Demised Premises upon 

handover of the Possession of the premises during the period of Lease without any 

interruption by the Lessor, and shall pay the rent punctually to the Lessor, The 

handover of possession shall be the date on which the premises is handed over or 

deemed to be handed over as per letter of possession/handover.

24. Either Party shall have a right to terminate the Lease Deed by a notice period of 30 

days in case of material breach of an/teims of this Lease Deed by the other Party (i.e., 

Lessor or Lessee,' aslhe case may be). •

25. That the Lessee shall be free to terminate the agreement in case the Lessor fails to 

provide the lessee the necessary waste material for the running of plant as per the 

Waste Supply agreement. In that case, the Lessor will have no legal claim on the 

Lessee.
26. That if the plant/prqject does not get the necessary Environmental clearance from the 

concerned department, the Ixssee shall be free to terminate this Lease Deed, the Lessor
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claims over the Lessee.

27. That if the plant/project does not get the necessary Environmental clearance from the 

concerned department, or the Lessee is not able to conclude a PPA at conditions that 

ensure feasibility of the project, the Lessee shall be free to terminate this Lease Deed, the 

Lessor will not impose any penalty on the Lessee. In that case, Lessor shall not have any 

legal claims over the Lessee.

28. That the Lessor shall secure the Demised Premises at its perimeter with an adequate 

fencing or compound wall, and thereafter the secured land shall be handed over to the 

Lessee.

29. The Lessor represents and warrants that the Demised Premises is encumbrance free and there 

are no mortgages, liens or security interests on the site other than those created 

pursuant to this Lease Deed and there is no litigation pending in respect of Demised 

Premises in any court or statutory authorities.

30. The Lessee shall be at liberty to assign its rights and obligations under the Lease Deed to its 

group company, any other entity or any other third party entering into 

arrangement with The Lessee to operate from the Demised Premises. The right and 

obligation under the Lease Deed shall stand assigned to the group company, any other 

entity or the third party and such group company, other entity or third party shall 

continue to fulfil the conditions in accordance as per the Lease Deed.

'31 . The Agreement shall be governed by laws of India and all parties submit themselves to 

the jurisdiction of the Courts of competent jurisdiction at Allahabad, Uttar 

Pradesh, India, as in addition to Muzaffarnagar part cause of action has arisen in 

Allahabad.

32. All or any disputes arising out of or touching upon or in relation to the terms of this

Lease Deed including the interpretation and validity of the terms thereof and the

respective rights and obligations of the parties shall be settled amicably by mutual
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discussion failing which the same shall be settled through arbitration. The arbitration 

shall be governed by the Arbitration and Conciliation Act, 1996 or any statutory 

amendments/modifications thereto for the time being in force. The arbitration 

proceedings shall be held at an appropriate location in Allahabad, which shall be the 

seat of Arbitration, by a Sole Arbitrator who shall be appointed jointly by the Parties 

and whose decision shall be final and binding upon the Parties. The venue in 

addition to Allahabad may be such other places as may specified by the 

arbitrator after consultation with other parties.

33. The Lessor shall upon expiry of Lease Deed shall first offer the right to enter into a fresh 

Lease Deed at similar conditions in order to continue its operations to the Lessee 

and if the Lessee rejects such offer then the Lessor shall be at liberty to approach third party 

for entering into Lease Deed of Demised Premises for purpose specified herein 

above.

34. The Lessee shall hand over the possession of the Demised Premises to the Lessor after 

the term of Lease is expired or sooner if the lease is terminated by the lessee after giving 

three months' notice in advance of their Intention of doing so. In either case the Lessee 

will be entitled to remove their constructions, machinery, equipment and other 

article moveable or fastened or affixed or embedded to the earth in such a manner that 

no loss or minimum loss/damage is caused to the Demised Premises and as far as 

practically possible such damages shall be made good by the Lessee.

35. Either party shall not be held responsible for any consequences or liabilities under 

this Lease Deed if it is prevented in performing its obligations by reason of laws or 

regulations, action by any Government or local body or other authority' to as far as 

beyond the control of the party, or due to reasons of force majeure which may include but 

not limited to riots, insurrection, war, terrorist action, acts of God and unforeseen

circumstances ^beyond its control Upon happening of the any such force majeure 

event either party would inform the other party of such event within a period of 30 days 

from the date of such event. Upon abatement of such event, either party would inform
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d^HMlfelcbl qftq4,
1 gJ'IMgS />T°\ k'Ar^ F?C7 _ > 1 ' 4‘

f--prf^T 3IH^FT-^FIT * '
^PR Mlfetcbl mR<K {jdW’PN, X3xR xftTT W? eft 'd^f 'dLbls? cqWTT eft #-AR<1! ft 3PR 

■R cfRRT rlisal 11 -,..._ t . t ~ $ jffldd^oBx
TPJST Rtf^TcT FRR tftvi ft ^TRFTT^T ^d|b”...... JRT '-W^ HRcT

Arft ft STRFftr FtR tfftrr ft Solid Waste Management (SWM) ft RfR f^R^f^TR ft
/ftRlft/^W WJ ebRpRfi/ftzjetvf kRR (Joint Venrure) ft ^PR FTfeFM’ ^ylM-MR^R ft JdSi
db-bls? WRW WT c[Fgf xft cnf&Tf^Tcfj yRtdlftf ft ftR d ftR efjft W cbel&eH, ft
cf5T ftRcTRR, cfRlft cfTT U1^RjJl dlvRS cRr? mR^H Vft ^yR 4?lti ft ebelc^M ft wJ
STFRfftp ftrfft?T SlldRld ftt FJKfr 11 ■ ■■-

Rft^T cfTT fftRR xjci XFRf \3xR snhr ^RcRj c^t <- wfRte ^wte https://etender.up.nic.in 
XFt JR f^r X3TT FFfR 11 vIHct-rft RIR M'lWftfiT xrf^R, gRWFFR WlfeR .jWt ’fl
-ui .-i.h ir 11 ii^i -^ifY rarT F i I ’>,

1. cpRf ft dM y’

?/■ •'• '

RR MlAlcR l|R^ y'JlM'47'i’1J|x(
RJ-H'td cil^l ^4 qiRiRi|cb yRcoidl 7T ^R 'S 
^R c^ cfTf cbejcf^jl, ^cp^'Tl m^’Cl ft clgj 
cR A'WRuI, 'Jsllfti lelicl tl 4^1 x3omi, cfT-eft , 
cfTT RftfftF F^/%fcrjl ■Ul'3’^ def uRq5n 
TTcf eft'd ch Cp<z|cf^H cf5T cbl4_______

2. cp|'4 eft <M^HIAd cdHId 'ioMAl 19,80,00,000 /-_________________
3. cfTRf eft 3Jcrf§r < 2023-24 eft Sltl^T, 2024-25
3. vl +11 ’ICl xJlRl Wr .33/c,ctD|.-|........w^Tostr ftr

SjjftWff sdftcR^r, HdWffteR ftR '
^viWR’FR eb ri|+^6|’t|cb ftft 1

4. AR<I MMd ebl Wl .JJ&>&H]x:....'...:&T ^IM-d HJR4lkHebl 
llRtri eb 441 ■‘-f xdl'Ti fft^l FnftTTT i

5. AR<I MMd ^Hdei^ MR«T eb^ eft fcrf§T $5 fo.' co <
6. AfcHl MMd ^Hdeil^ cb>R eft aiRiH f^T li 3^3 ■$ S’.ob&mcW

7. ARcll MMd Sii’ieii^’l xjiHI cipR <ft yfcb'Mf 
xft FRRT fRfer to.'ce

8.' ARcJI yq^l aiHdlid vfHT eb>R eft 3jRh f?> 3 'eo rT^Ro- i
------------------------ <»----------------------------------

RJR Mlf^cbl ftftR, gSTWW rir qRtK wrw
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— . I f ~ .
^FR MlfefcR TRqR, ^vFRRRTR ftlffetsg ; c|td ftftstftR 2016 ft 31'^'*'^
Htf^TrF ufognftT ft ^R ftR cbft c5T cb^d^R. ftft^ft m^er ft q?ft 35t fftRTTTR, ^R ^T mW^i

>! A
<-Prf^TT Vf^TT: h |

<-fafftr RvR qft?r VRc^R ftt <- MchnW ftt https://etfender.up.nic.Jn ft HFRH ft

ftfttl

Ric|^T ft ’TFT ftft ft fftft httpsJ/etender/up^tic .in tR ftftft^FT shl 3d^ql4 11 

: <" ’ f x
AlcfcT eft TTiftr cfRft ft fftft AR<|cbH ft RRT WTRT 3 cR feRlCd RrftWRjfSfftete ft’ll 31I^?^<T> t I
srfto ito ft (ftPm cfRft ft iRRTR cftgT RFFjftt ftl -SM’lell'S fftft XR tlftd 11

c^SV ftt \RO3niofttO ft 31 d.'HR TTft 3fTcRRcp ftt tft’T ftft ^RR ftR 1
cfrft^R ftt srjqeFERfT rt fftftt 3FR uftftftt q^iift ft ®raft ft 'd^ft it snreftg

<TR ft I )

fftftt ft W ftt T=T SRIlfft ft feR ftRTlfg ftt ftR cfRft V# I
:?T • '<

1. 3THen<ft fft? TRTJcT Wt ft fftq ft^dl: J
•q ? ftrfftn ^rrft ARteKietrftf ftr ftt fftftftr ftr cRftfft xjft rr ft rsth ft, 

fftq T|Rr 3TFRRT 11 ;;

1. ftrftRRRTT cFT ’TFfftlft /^TTfa?ft|T ftpftt srf^rftRFT ft STRFfa ftvRft?FT ftR 3WZFI5 11
2. ftrfft^KRTT cR 3JRRR fftTFT ft jftWj (ftf RRR) ftR 3j|q^ftb 11
3. ftrft^KRTT cR ftftoRbO, ft)TRTO3nio fftTFT ft ftftFH ft^T 3|RWP 11
4. ftftRRRTT cR ftto TRTO fto fftTFT ft fttfRFT ftRU SHWIR t|
5. Plfc|<4l51cfT (ft^eRT ^FT ftt fftrfft ft fftftr TRfT Ti^'Rl) gRT fftftt ft dJR Mlfc1<t>l /’i^R RJH 

if cRT ft cRT ftcl eftt ftl RCfjft RMftFT cRzf cR SFJHcT si’ll ^nfft? I
6. RRqichdT ftr RftFT 'Eq- ft TTSTH ftR rnfft? I 'fftiu ftR qft |019-20, 2020-21 ft 2021-22 cR 

ftfcra’ ^ftftcR 50 epft? Wt ft Hft ftRT Rlfftl I g
7. AfadRRTT (ftzprT WT ftt fftrftft fftftt ftp RftRI) ftt ftf^021-22 ft fts^ft 10 Rftg ft 

cRT Rit ftit Rlfft? I ,
8. ftftFrT REFT ftt ^¥TT ft RRTft ftt7 ftRUT ft ft 3lfftft Rft ftft Rlfft? TRT XI^cki REFT ft 

ftRTTftT ftftft’R ftO 1 ft 4 ft 31^1 R fftfcRT ft TTR TR^R fftft Wft^ftft I
9. A fc| < 141 d I /Joint venture ftt fftftt'ftt ftft ft s!RI >j1 1'3 fftft 03 cpftR RTjft ft! tn etc]'^Ti

ftftftftR ftRT 3ftRftP 11 I x
10. fftfftRRRTT (ftftFRRRH ftt fftftftft fftftt ftP RftRT) ftT RvRftftr ft WT ftR ftftftftftftR 

ftefe ft qfttcpTR cR TFTFT RR ftft 3l|c|^<b ft |
11. dftddH fttOTRTOfto ftt Mfcfefft
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W5J
12. AR<4l4ldl (4^cfd FFF cJtT RstRW^A FF'HJ) ^fR fA?T ft RhA A FFF Mlfcl^i, 

W mfelcbr mRm<4 ft cRFIF ft FTF TT^fft A F5F A F5F qcp|cr>i4 ft 0|4<Td A I

smA<r fAft A ?a 44fAA A w Ffft AR<r ff ttff ^C|7|.M>^.C|^
TpTFFRFFT ft FTFT cb\>M| 3|Ac|l4 AFT I ftFT FT Aft FT A Rm FR RfH fA R’Fl v11^411 1

:fr;< <■ .?■
J f

2. PlR^I^Idl FF FTlft/dlRltd : 5
AR<4l<4ldl A ^T RRFT A 3TFfFF fftAFftft FRft Aft:-
1. WT A FFRF fA A 3W1A Tjft qiPfAjcb MRtdlA ft wRRd FTFT ftH 3T2TFT Rel^ll A gRI 

Fift FF cbetFFF FRTFT Am I (STePT-^TeTR) __
2. RTR ft fftlTT ^ftt ftA^sft ft^jft At £Tcft 3T9IFT <^ei ftH A FRT 'SAlF TTTPFR 

TTF> MgdMl ATT | A | ___
3. RFR Mlfclcbi ilRqd A 'Ml Ad FTet cited)’ At fA '^ft' Sj'H epi4 w RR Aft FTRFt At F'idd, 

AAtF T?wA eft Rift'd ift ARdldftTT At Aft I 3Hd^*dl^R 31WFTT Fteft Af WJW 

ARqiqidi At 'Aii FRftt sift I | x
4. ARc;i<rtfT ff4 ft fAt ft snftu FrA^teA A A Mid eft cFcperrgF mlm I
5. ciisAr A Aft ^tftA A HRftcpRT ^ft ARFT ftft eft c^qtarr cf^ft ftAr i^
6. cniAf RRft ’ft wr eft ^tjddi ^-’RTn< feR AR^ierRTT fcwj<rR ¥Ftt i

_7^ A fcT^T FTdT eft POS ’RfPT _A^.. 'i’ir11 sAj
efjftcRTF vq c£ gKT Art PTFTT t Ai4#f ArR-iAr cPT MieitIM Ar:-
> mA eb' HT^ eft q^eft dlft^ eft sn^Rfpj/qiRl A^cfj y Reoi A eft ffteT SlIcRRcb ^1-1A ftdl

> $cbddl eft Tf# YtRt ef5T clT^ cn^Adlft'fsl cn#^T I I
> dlvAi FT Aft enft <i|Rd4f ?ft <TTfPR llRlebl ftft <?lAl'l TR TjjftFT ePTT Ffef> I 

31iq?qchdl^'dl'< el Mi'll Rftcf (Led^ST) I
8. ARdKIdT eft eb^TeT FTH/f^RTU AmRR eft^ (3TT<0 €fo sA<Me<S) eft RWHT e^ft 

I vTFT RTft FT^T ft efjpf eft' ftt ftt I
9. AR<4I<I?IT eft ft ■RsTcT 'F’ft STftRftF Fcpft, qiRlRqeb mR|ciA, «Ac gleT, fcl4?HRT3ft 

sRWTerr, ftteer, ftrAfe, ftrarr ’ks w ^euiR Rcj|u| ^ehcdi frft Aft ArtAt 

^yK FluRri ftq- ft Pb^ll mTT tlepT
io. fwft ft srrft ftA wft ft TftoftosiROTRTo ciqi’ii siAcii4 Aft.i
11. ftW) Ri'kiH fi^fT ft rftft 3iAcii4-Afti ;5
12. cpR^d tidtd crAdiRA ff Aft frtft shAfi4 Aft i
13. FT5F WIF Aft FT, SlARefF FftF eft cz|qw dcFlel FRA AAll

3.
1.
2.

3.

^FYA fftfftFT 3TFFF AAI :,
FTFeT AR<|ebR eft Ft 'tA'c^F Aft At ^*11 ReA FT R^ffid 3TAft ft AtllRd FRoF F 
stjAt ff 4mRf frft Aft, srgAr ff ft Aft frtt <ff ilRFicbH At rff fff frft 
Aft i ffterfftF FiFFiAft ft sfjff 4mRf fA FRft Ff ARpimix At ftft w? 
ftRt/rftff rft fr At uirftA i
ATRft ft ftf Aft A^ AtRf AAf/fffA At fff mRi^fF fRff, 5rffrfft A Far ft 
erIfv ftRt wrft vj'ditft'H Ar^ 'ftf fftr At Fft’Q Ao 3tro/J?fo ^ftto 
Ao /3troAoAoffo/Ao Ao/^ft fttA A fA AAftA AfftebAt, fj i ftRift fRff, 
gFTFFRFFT A F8T ft AR Fl FTHTf cbFft A ARf RfRt VF AtFF A FFA mHI FRTFT AFT I
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4.

5.

6.

7.

8.

9.

10.

11.

12.

13.
14.

15.

16.

17.

18.

19.

20.

21.

3JTTRRT Rlfft ft 3FW ft \3RT 14 Id I ftt SPIRT MM 4R ft A R <41 <=; I a l3Tf cf?t Rftft
WTTcT ft fcHblftf ftl fttcTT uTlftM I _____
7W?T ARcJKMI cpf cblftftRT drift'ftft ft q^dlTT siftdR RTf$tftt PiRkiqidl ftt MM Mt 
cf?r Rnftfti
ARqiqidi ft srftsrr c£T drift t fft ft dwjftd ft lei Ria Rift rr stwh rrA 
ft ww ft AR<| wp e^ | :f ■
AfMiqidi ftt hrr qiRHcbi qR<K gdiw^PiR ft dft ft RFj’f vtidcbRl Project 
Information Memoramdum (PIM)ft ft M 11 AIVKidT ftt rtcth? ftrdnft t 
fft wf M PnniRd fftft dnft #?j; v3q4PT ft erft drift cifft M w? ftt eR^fMftr 
ebT RTdR ft 4H<tR STIcbeH cbR ft | '
ARqi TRdTT RRft cneft ft ftftft ft HIRT vil44IT fft ftdft sTTRI MsR ftt RFRd Rlftf 
ebT 3TSJRFT cbR feiq। R“RT ftl
RIMt ■ght dRift ft sik RReji^i'di eft fftftt ftt srrftvrsnl^ pr fttftftt fMnR’Mt fftdi 

vil^JII | |
dRR Mllelcbl ftMd, 3<4q*bRd4lftftl Rpgyf M§R 3(217(1 MgR eft fftftt HPT/'HHilt/eblft 
eft ftM dT SRcftebTR eb^ftjT ■qft SrfMRR ft1 SRfttftfcr ebT cbTRW SRTHT Sllq^cb 
Mt fttmi . , i -
ftdgR ft TTRT Mt eft RftcbR/3ftftebR RRft ebT 3rfMbTR Mft MftdR qRqq, ^d|q<bR<JR 
eft Mri '"
Rfte^r RfMRTdT/Rftftt £IRT q I fft eb I ft eRTlft Mt srfftftCft Md cfTT 1JWH 3jfMl4d: 
Mft ft Mb ^nft 3 uHT efRbft Mn I .
AIMlcildl eft SRfteb W ftt 7 deb cbftdlRft eft MR ebT ^Tdld TfRHT 3rfMr4 11 
ftft qrfeTebi Iftftt IMh qRRq[|ft ft Rttcbd ARqiqidi ftt gwi ft fMnd cfRft t ft 
■ftl^d fftMl'qidl ftefeT vft HTiTftf ft®R ft Md ebT ftfdr^ SRft RRTTETft ft ebftn I 
RTRTR gKT qftlftft ft RFRRET ft 7WT-7WT RR xsnft fMHifMdyftMMb 3RTcn cblftti 
MR WclftM ftft | fttelgd Mfftt RTRRT ^RT tftftfftr Rift ft SFJdR ftfftd TPTFT dft 
ftt TTTRT efRdT 3fRc|l4 ftdT I '' .
ftft Rfteiod iftfftr gTRT dMRET ftRRIT W ebftdlft RTdtftMlft eblft Mt ebRdT t M RRR 
MftcbT ftftld, ^TWbRdTR §TRT Rfte^T l^ftt ftt ^jftd ebftt ft ddRRT Rf^d Mftt gTRT 
ftft ebMnft ftt 7 cblftftcRT ft ^q^cRT 3RI cbftdlft ft RdcIT ftft vTTdT t ftt ftftftd Tbftdlft 
ftt dRT W ft fftft Ml Rlfft ft ftHd.cdl ftt Rlfft 3tM^ ft Ml ft Rfte^f Mfftt ftt Mftd 
Rlfft ft Wei eft dnftft |
RRbcT fMlqiqidl ftt Reb efftfe SIdiM eTRR dMl ftt [fte|ft|Rft R<b0ft03TR0 ft RPT ft 
MI fel ep I ft uidl ebRHT 3i|c|^cf> ft J11 |
Sil'Mepy ftt Piqdl^tiR 3j|q!?qcp ftclft ft xdqRId ^JldM vllftll I cpclft efR 9d 1 ul T5I 
q I lei eb I eblfteiil ft TTFd fftdT aRT RJebdT 11 |
Rfte^eT Rftftt £TRT dqei&T cbRRt Mt ftMb ftt RTTHFdW 3RpTTRFI fitd M
eb4«lAco Mn dT%R I
Ml'elid Rftftt ftRT eFTlft Mt Sllftftf ftt MlMldT M ftt fftftt ftt fft^RT ft M Mt 
ftft Mt I s
Rfte£d Rftftt £TRT dqd^T ebRlftftrft ftftftf ft RRT Rftftt ftft drift fftft Ml Mtftt RFdFT 
Rd ftdT SncT^cb t fftft RftfMMMb dZjftt 3fftft ft ftlRTd 3Rlft RTRI RMTT eftR cblfteRT 
ft MMMr/Tbftdlft ft ftftft RR Slclftlebd ftj TRgeT ebftrf |'
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22.

23.

24.

25.

26.

27.
28.

29.

30.

31.

32.

33.

34.

35.

36.

ftft TOB RfcIRT ftftTO, gRWTTOj gRT FB HBBJBT fftFT RTcft fft <4l^d gRT 
TOeiRT RBlft TOt fftBft c«qfftl / cftftfel ftt XtcglfttBl ftf^Eftf TOR BB 3mft) 'Pjciji) 
BTeftRTOR RB ft Fft ft FT BBt t ft TOR RfeTRI mR4< ^vfMRXTOB JERT ftft 
RfftT/cErfftrftt ftt <b I ft el F / FRftB / RlftfEJR ft elcRlel RBB FR f^TT ^WlT I ftft

RXlft TOT ftftR ftt Refer PftjFT, .3FJBRFT, JlRHl, Rift Pwil’i, BTBSTT '‘HM’Tl’MclI 
ft BTRET ft fftftfftcT RB BTRcft t1 fBTW ft Rift Pl&ft RT W BTftfteT FfftR ft feift
RTFRlft ffel I , *
ftft TOeTO RBlft Fft Rfenffetf $ TOftt tftTFF TOR gRT 5 ft xftg?d RT FB 
dPM BtBT fft FB fft (cJcTlftf RT tftlRBT dcRlef R^ I
RTftBd cftftf fftBft ft fftrfft ft TOR RfelRT gfftlF, {jdWM'lX RT R*fe|ft HTO Fft ffeH 
ftft gftftt gRT TOR TOB RfeFRT mR'K sETBT fftftt ft RTOlixl ftt ftR TOiki ftt Rift 
ft ft tob RftRfftff gRT rr mf^Ri tiftqg, ft bftor ^hi^ri tor

TO TOFIefF FT fftft ft 3TO HTd ftftHI TO ft Rtf ft FTR TRftl tftFT elIdl t fft FBI gift 
RT RxiRBF TO gft Rft ftt Blftyf RdlTOlft Fftf^cT gftftt ftt ftft I
Rift ft fttxH fftft BRR ftt UdR/^ftTOT ftft FB TOB Mlf^lRI hRMcJ, ^vIMRXTOX ftt 
Rtf •fvpftgrft bW I cirfftd gft PlAWI^XilX affcnjfcf ftft gfB 3rfft7fBV PrfftgTBIUT

gfB Xs?4lI I
\3VeIST BRlft Rift gift cbftrlfft g^"3TT^ BIRFT gRT ffteiftftB 3ltg ftftTT Si^tllX xft’ft I 
cfBft gft 3RW 7 fftW (8 ft’ft ftlrT f^RB) eft ft vftft I BRlR cftftB gft 
Xilkilf^cb SFgcfBR fftft Rift RcftgX ftt (4^9x1 Pbgl 'jJ’II ?1JII I
Bfft fftfftgT ftggB RBH ft gRT ftft RFft t ft Joint Venture Agreement ft RBTF ft IftfftgT 
ftRB BR ft Rlftft I J;i '. ____
fftft ft qRgftf ft RRR TH SllXlftft?! ft BTRB ft BT SlMomC^lrl/ RftftBlft eblxft ft ftft 
RJR BrfefgB ftftg, gRRTRftR?ifef ftBX PlXXd IftgT ftlBT ft BBT XtHft ft 1ftft ft 
fftfftgJgjR ftt fftftt ft TOR ftt;3TTft^T BRft BT Sifc!'^. ftt ft^F BTkT BRft RF RfftbR 
Bftftnu ;- ',. ' ~ ■' ?
fftftgTBRTT sfRT 100 Rgft ft FCTR ftR BB ft^ft BBRF RB BBT 3TRFB BB TR§B gRBF 
ftgF fft IRlft [cl Bog ftft SnRTfftft ■ggRR 4ft 43d gft 11 rTSR ^3ft ftRft HRB RJFRRB 
gRT ft^BB Bft fftRT RgT t W BRRT ftt fftft HBB fftlH, BBB RfeTBB 9^44 gRT 
eftfteRB Bft fftgTT TOT 11
fftft ft sifterft brrjtr tjt^sft Bftro (CPi) ftr wtr nnft; ftt Riftft i fftRift ftR 
Rftrfts 65 yfrRTR, ftFT cbftlft^' 25 ftftRT ift c£fft Tift ft feR 10 Mfrigid dMl RTftTT! 
fftftt ft [cpciig ftt IWft ft aftRnft srfftiBft tob 4i[014,1 gfftc;, ^rbrbtob rt [44g 
3Tfftr VcT HTO ftgr I TOBTerftg BTB ftt f^ftcT ft 14leig ftB ^gRWBTOB B^FT I 
fftfftgTgRTT ftt fftlBR ft ai^BTR ft FB gB^cT FRBF BftT I ftftR ft >3 eft Rad Rift ft ftcRR 
ft qRcldft clRft cJB ftftRB TOB FlfftcbT mRto, ^kMRTOB ftt B#TFT I
TOB RfefcfB ftftTO, '2RWBTOB gRT fftTOI^BTR fftR ft ft B^TBeT FRt ftt Rftftt ftt RRR 
’JTOR FBftnft ftt Rtftftl fftfftgTgTO ftt BTHBvT FR, TJeR 3TTfft FB RTgRRT FR gft 
BFTBB FR Blfftd MB^d RBFT ftftT I xft'43cf Fft ft 3jfftfftRT fftBft ftt MRlX RT Rtf ^eR 
FT ^TOFT Fft fftFT RTTOT | ft
TOftBftRT FRftt Rift Tjyf ftft ft VR FIB ft BTOTcT ft fftftft^BlR RFBT ftt Rlftft I BF 
FB fftftt ftt PRR RT ftf TOR Bft fftlF RTOFTT I |

5
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37.

38.

39.

40.

AlcRT Wf ftt SFJsft 3ft cPT W ’TFT t gTTfftft ARdl A <5 eft fed wf 33 FR 
ft WI fft^T RHT 83333* BftTTI ' .... __ __
PlfcRldldT 3ft SFjftl ft B33T5R vJM'JTcf chl'UY^T ft 'SoftfecT fWRd 3T3fft ft *l4 <*’>!HI 
sw3* bVtti fft^t fftfa uRIWftft sjftft ft 3rA *t aMfef w<btRw ftftR, 

tJ^1M'Lf’'<'riJN 3ft BlJil I • ' ____
bwi Trcni Rlftftf 3ft t^g ftfcjr, w. 3h^b, ?jgt 3ftf PiRkicbiv 3ft
3nftfr ftrft i ‘1?: xrJ
-c^Rld k;G|*ftl 3RT FTH3 ft 3>ftf Tjyr H 9Rlft 33 Li’1le<£l STlftfftft,3ft vlAfti vft fft> P1H 
JIW ft t:~ ' *

*. 

ft.

9>l4 *1 fa9'<ul I*’1 PlWcH 
3ft 3I3fft

1 AdetTi ftl ^iRl

1. mA ft 9^SI 91 <501*11 8 ftft ] V? 100_________

2. Jllelft ft 3^1 31 <JdMI t’ 8 ft£ •5 200_________

3. 3?^l -A*l*l ft el'Slftd
*Hi^e q\ silftMl J *TT 3RA 3?

8 ftft * 1000

4. 3IBH A 45gl qRc|B3 3Rft 3V 1000 ftft 3R

41. 3R3*ft (ftg3B 3ft fftftft ft fftRft V* 09x3 ) ft W f^ftt ftt og^lfe*! *3*31 dJH 
i||fe*l qfcqcf ft 3RT ft 3R ftfa 3ftf 33 wft 33ft 33 3TJH3 jg'ldl I ~

42. 3^4 3ft ffilFto ^3 tjefjft foP? 3fft SlRiR'fcl 3Tgftf 'H'HM’ft =fft Ptf^clIQldl
3ft ^33 3Rftt ftlftV I fvi^T ft37R AR4I3RIT sfRT 3T3ft TR?Tf3 ft TRlfal GIRT 

3)19*3* 11
43. fftfcRT 5FR 3? 3rft3? ftvf 3V R£l9l*R 3? 'gBV F?3T8R Btft; dlflq I
44. Rfc|cU 3ft ctaTTT fftfftBT ^e-A 3ft RlRr 'ft 90 Rd 0* Bftft I ; ______
45. 3B fftfcRT W^BPvRftftT Bftft I 3>lft 3ft IftRft qA’-ftl 3ft S'MI-xlRd R>9I GIT 

'tiA411 I ___
46. AR3KRT 3ft M3T3rir 3J3* AilB11! 33 3rfft*R BATT I 331331 3je3> 3 ftft 3fft cqRngl 

3J33T AR313TC1I 333 mleT35f MlR3< 3ft ft3T clftft’ 91^1*1 ftft '’JBW'ft /3)191^3 
MlrKtfH 3? HTfeT3ft ft yftl3BT 3J33? vjftft ft 3n®T 9^ 9Rft ft feR 3TS3 Aft I

6
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@)
’JeSricfM :

<30-41 eft ARnl *Jj?Ui<b’l j
W^<rar cFt pt frEldl WTeft cf5T 3FJRRR cpRHT RW f^RFf d4>ft<$ W f^vftP WpT 
Ysrp-tjsrp ^<sjiRbd cA vpRrft I <

d<b-Ml ftfckl 'fJePFPH f^PT f^aft TR 3REpR<T TjW I
rrjovi few <5?r Reifel 3, ^rgcfvr wr if RT#:RiRRFf <# gRT wp p>t irp Fp4
Fl’ll vr||t|J|l | XRT viF<ft $0>l4 HIFel tRT d'Klft'Jl'l PF ^ePiePF Rb^jl 'GTRRTT I vi0Ig'iul 4> fel^ 
fWt irp RTFFJ -g§Y cFfafRn -^t fw rff& t afR prR rtfft <ft e^bftcR fRr cprp fR t eft 

tf* K A K K A . . A ** A V A -K
cgd Qll'iSl ^Hcl C’Wlq'i cftl <lul'rll <£l ^11^FfT 1 ;1

1. wf arjHF <raf 3 (Mvf'rf) /JV) 20 sra» ai^cbdH

3]. 3 R 5 cRf eFJ5 ■ ; 10 3^

6[. 5 cfqf 10. cRf cTcf? 15 W-jj_______________________
K 10 FFT Rt aif^ . j 20 <cp -

2. cbl^UJil (R|R4>|^ vlMctH A) 20 BRP 3|(^<bdH

31 10 cb'ii^ zit arfERp cpT RPrd aii^R, liiDAe 3RRH 
'H^fLbci’d

10 3jcj7

s[. 30 cHte ^rr bt^rp cpr Rfj|d crp£ aii<k, ^iflAe aRRn 
LRLbW Ff^fLbc^d ,--.-.

15 3fcP 
. i.

K 50 <tRte R[T arf^Rp cpr fcBlel <RPc an^R, BRRfT
MRM’IA'd RifSfWd

20 3RP

3. El Wei efRr [Axflil cfqT 3tRid eAaiRR 20 afp> arfepRRT

ST. 30 C0'<I'S "m 3rf^|<t> -;c io |ra>
6[. 50 cpRU TP srf^cp 15 $R5
RT. 75 <P<U PT 3ri§cP 20 $RP
4. Mtnio 30
3J. , <gR ‘d <*R cb^H U?t cpr4 P'lvi’il w afpi

.. c^ cb nRq$<i chi <t>i4 4lvi’ii 5
RT. Tfto aftO TRTO Htfld gIRI vNPRl cpvft ^<?«b 'Hilt? <tfl 

*PRf PluMI
5

cp+^C'U^'S Ricpi<ia Piqixui chn< <^1 <t>l4 'y'H’ii 5 3fcp

^.•' 3P<0<0Rft eft cb|'44)vi’1l 5 ara?
5.^ cldnn A ift cb^ctKH ^T EbPI <PT RBT t 5 3Jq>
6. , qJ*iM 3ii4u^054qe'S cp+^cxi^'S Richi^ia Rqi^! 

cpiJxa t" I
5 2fc£

___ 3___________ _____________

1. viM'ilovl d<t>ft<ft J^ytiicftd if --^FdF 80 3RP PtR Flft fdf^Ol4>H pft t?f RxllP EtF <£ feRt PTST 
HFTT FrRFTT I

2. faevltp 3 W7T WR cJTefr <R eRP^Pft PeeTRT <£ SRJFtfj ^t ^Tlft"^ | f^prprai 
W?r P?t p# fRt eft ettffteft Rte p? st^fr Justify prR A arefflRf w fwt t 3fw 
gT?T SReJcT bqc|^Rcb F^t f eft RR Rrf^T^aT <fft W H HHdT fRWl cR
3RF?I Fl’ll vrll^JII I
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3. debftctft ^iftd ft ft^cbdH 3n> rnft ftft ftftTftfftHFcpR ftt Right To Refusal ft 3T1W W 
<r vnftft ftft ftft faftftetldt ;ftt ftf TJeF-1 HT ft W ft ftft VeF~1 ftt ft TF oft 

WTF ftnT I ftft debftft RTF ft ft-1 TfeF-1 ftt ftt rR <F5t4 efftF ft feFP ctW Hft ftn ft 
ft—2 eft wf efrft efTF TFfcHeF fftFF wTlftlT I ftft ft-2 ft PTfft efRft ft W efRUT t ft 
:$ftt tTeSR Sift elftn I x!;

4. fto-1 ft wft Cfefftteft fftfftj ft \3-iftftf 3RT JTFRT efjft cfTft Rfltaiejdl ft 11 W VeTO-1 
ft URftr ftftft fftfftr ft Mndd ftftt trtt arfta fftrftt ft fraft rtt t ft 11

5. cblft^l epi vnft ftpTF :
wftefvT gift’d TFTft Tift ftftnft cf5T W cfRft RTfxT RRftqidl ftt RT5PT Sift4dft 
gTTT efJlftftr vffft cJR fft]T Fdlftll I VlftftT ftlft efrft ft T^cf> ^><11^ ft?R TPTN fftfftWTTT 
wf £]V cFRHF ftPTT I , ’..

6. SFpFft: J J ;
wi ARsicfrai ft wo Rrft ft few ftftrftr ebiftftT wft ftft ftftv w ft ftftv fftftfftr .
WT ft PP5 SF^spET -cFRHT ftPTF I fftfftf ftft ft SF^W cf5T W HPT ftpTT «ift4H I

7. ftvTFT ftt'-^rar. " T V
ZJ? aT^sRET fftftft eft 2023-24 ftt Slftft W (cfafPT eft 2024-25 ft ftn? *iN ftPTT I 1ftft
awft ft wf eft ■qyftrvftfr ft snftR ft? ftft eftf ft ftp? w 11

8. eftftftftHT TfTT Wft: ~ r K
TPFTeF PlRetldldl efTftfft?F vTFft ftft ft ffft cbl4Rc|ftf ft STftV Sftft ftjiftftftHT Mlfftebl ft VHT

VVTT | g : . । •
8. 3HHUT vrftr ftftftft:- £ _ _

3RFqTeT fftfcWeTftftr ftt SPTftftF TFf^F ftW fftfftftfteTF ft TFRT 3TgftF ftft ft H^ld 31 ft4>el 
(ftfcldKidl' ftt feRT: ft cFT-lft HR ft uTTftft I SFFftT ftf^F PT fftft ft TTcpR cjiT ftft ft sUM 

ftf pft ftnri fnreF fftlftcj^rar ftr aniftdi vFftr sftpft Kift ft vppt ftr 
J|Ruft/ftofto/W) fto 3TR0 JFFsftF wft tR cFPfft ftftH ftft I
3PTFW RTlftF ftHftftrfecT Tfefj HF 3fffte5 Tift ft ^GTecT ftt \5TF uFfftft-
ft fftftei TFW ft \3eftRy?T ftETeTT 3Fft^F ft Rlckiqidl sFRT 3ft'll Mfelld c|iUf| feidl eiidl 

t i ~ *
ft RRdld'ld'l gTfF HeTeF TFFSft 3RJHT '4’Wlftft ft HIW ftft ftt ^VFT ft 3PTFW frfft PpcF eJR 

eft Pnftft |
ft ftft TPPeF fftft^RRFT 3pjftF epfft ft fftfft ft HHfH ft fftbeF W 11

9. A^fterr:
TR PlfeFepF ftftT, gPIWRPTf ftf 3rfftbR ftPTF fft fftft ft ARdIdTdI ft Mtdlci ftt 
J^eftelH ft ftlRFF 3fftW ftfftT efR fFebft 11

10. fftriq WPTFF ftftfFT:-
^f[ srjftF ftt fbMHI Xft cqifslfT HRftH efT^ gKF 11 ?TF SpjftT ft HPW ftft eflft [ftft 
ft ftcW/fteFFft ebl WRT ft^F gTTWRPR RftlT I

214



11.
ftt ft xieftbH ftt eRTT ft fftftWT 3T2W FT? ftf ’ll? ^T ftftF ft?T? 

wf eft ^HITT FVft cPT 3ffftFR ft4l! I

12 SWoUlRld tl^T (Force Majeure):
ftft TTft ftftR ftt vft sr^ft ft frft 3ft- w, ^.j^wft^
3TTW Cf5ft ft ftt SFT <fW sftft ft 3TRR ’R WfR ft fttf HF?
^ift'sTTftR Hftt ftWl W ^T/3Rft^T Slfftw FT?

guPTCfRF’R ft 4i'H t^lftcT ft411 I

’T’R mf^TcRT ■’Tft’T?, ’fuWRF’RFfR Mifeicbl ft^lF, ^3TW?FR

a
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3TM ROLLZ India Waste Manager
as Rollz Materia! Handling Systems Pvt Ltd) Head Office:R-10/107, Raj N 

Offce ■ ^agark Pa”shad' Bhilwara Compost Plant, Kheer Khera Sanganer
■ < '-IJI y MI fed ct>T y/lft ft HEZJ zrg 3HW f

Management Pvt; Ltd. (Formerly Know aj ? 
Systems Pvt. Ltd) Head Office:R-10/107, Raj Nagaft Ghaziabad. Regd. Office! N

P^ant' K^eer Khera- Sanganer, Bhilwara Rajasthan W7 W ftr st

jf|r 1^4 ynft R1

fat Pvt. Ltd. (Formerly far, Ghaziabad. Regd. iilwara Rajasthan W :-H vjTT Y5T 6 | STHsi’ty Iz Material Handling, far Parishad, Bhilwara ff/3Tfe?lT/r ST&^iyt
tw qgt -gfr yrhMWr

nary w yo^ovteo yft whu wa ^tcfr nv
yq yyg- ftf nfcWr yv 3^-297/-^>o ftft ftffty cy yR yy v

I Ww-o7.10.2020 gTTT rRUy yw f^rr g-1

H-rqr T^oup^O RTFt cf?f ^-1^ 3TTR; cfR WytT <5r4<^| qrfft
g W n> spyq stRtc||4 yrq -gpff |

03/ TW ZF5T yo/o^o yq yraieH ^Lbddlijfo? w'SH WTKf
। i i<rt ^4 fMn w gnr Rt W yy syRrn wth y/- 

wr w gyvy yo^pv/go yiiyy /) yRry/ $ yyvw
| 3<dfy STlRq/ gW I cqqfg!- ff yoUpRteO W-C TfR R 3TTR7 

nyyy vTH yR 'rnwr fRny'yrfr Wl q§T cf?f /rfr |

fe-39,50,000 / -y:0 
Irt^-WW W-345,

I c£> yqyTTT 02

I 'yrayy f^yy
jhy vrU ^FTT i

c/ qcp /t Tijqqft 
ft TpfW eft ftft
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07.

gORO'

-- grtr vo^o^feo rtr

vTW W WRRT H ;rrtr- 01 R0Rt0R0 TRftg 01 ^RR RR 
R Rrr (fWt WRF r4 Rt cfr?Ht ?W) M R 

6Q, iSuTZJ . W gNl' 'dMe-f^F RRRft vll^i'l |
Ri Rd Rm R\i| grfeTRT gRT n7 

OyqfR WqrfeWT gt RR tr mgf 
U:i^j yfR cf?T rrR
gTVT rt fWt - 7Ff r<3W tRrt rw f

■T^y^ F^' Rte te Bte
^cWi RRT gi? gWeH Vgl^il RT \3RRT 'RTTTT-f RRc 

wh ar gRT gouoTffeo kii’rf tr nT^R’-Ri f^R-m rr-r

08-.
09.

F.

11.

12.

13.

&

16.

18.

19.

1TRjgRT XjO'Sp^O W F®| ReTT 3TR Rpft f^
R <RFT RH W gRT Ffcj Rite 1

f-TRTFJTTR «0gTT03TT<0, gRg) ;
gRT gt tRR Rite | /

^sF^0 ’c^Fe’ SBW g> TRTRH cp WRTR 
gRW y TR^T RRTT te g RTR ft te gRT W W teRt I

WiRI WJTfffa -ft fcPTR # RgT gRte gRf; |
- 0 W Rt RHT RHW te RFRct 3RTW (i gR) m rrr g^fr । 

^fywe IR ft-W Wrrt .^-^T W H
yytdJrr-tr^r ^r^wow-eo^te-TFo^to^eioo/200F 

ym w-ww w rr w‘W^rt-ww 3^ 
MOcyiRO RII-H5 RRTioiH <r RJgcPT Rcrf^ cpR qgg 03 gif gT

; RTTR gmWWR if wfW®t TTR Rf ift g^?f < rrRt 
5773? 100 Wr 3T&R Rg R^RR

RRR3Tq- Rgfr atn^RT RT 3-rgw RW 3^; 
■-^ R f^RRUT gW ^RO^oW/^fg/MeRT CR fe’ 3R 
^Ftwi • f

20.
^fflT 5 ■ cjR. . - .. ■ yT • ;
WA- Wyr yfg gTRRR RT Rfglg-R RT F f^RR- TRTR W if ' 

yTR WW R 3TTRRR TRRT R RR t B qRRTR
RRxTRR TRR RR f | /' ■ ................ ■
RTFR TR ofH^ cRR g> RFiRI XfR iRRRRT RxRg- 
aRTTOgw wr w an^ isrsR w g,
•O R<4jA>ii<j<n uft a-jsRT -wn jft -qv tpf 3WTr ,»
WcRg Oli OR • ■.••■ ; Tyyyy -

B'" FF^ F Fr R RSf^ tM H RH -

ynjg RfeRRt RTR gcRSR FOt .. if TR< R F RggT RFor Rollz Materi4^4Jing£ystems Pvt, Ltd.
;,^^T . 'Auth. Signatory

TSRfT r«1R -gcf OR F 
'/11'^0 R? gxl>r R f-ROTR

i *R cf| VRft gtgy^rf T- 
:T gnf Rf RRRRT g 
IR^f RRlti gm. 
5"T: tW cRf trjr 
R gRT RRT RgfRR g

TRRRT RVT gf rF
3" Rt iTqiTHR TT<t^

i , j
$! OR 3<R q\j-f'T i

g~p-R gjyr . ggl 
iRT WW sRTfeR Rr|

■ft, ^tvfc’,Cg Rc 3gi 
o C\ ,J

k RT gRT gTRTRtRT '|

j fsTcT TR^r RgRftTg 
fsTR R fJRTR' g'7; g!

pcT Fr fWflR vfJ 
^RjmifitR-R I

RT<f 'R7RTT b'rtt 1 1 
i'RRT gRT gcflRFT gRS

’ S^R, gRTl^PT RTR 'S
’ $ ! I 

m RTqRR gm ndl

'TRR O^fqR RTOT fifS
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frlftrlR d^HMlfeicbi qR<ra, HviqRRRRV I

Rpft : |/£?/TTTORO/2021—22

ROLLZ India Waste Management 
Pvt. Ltd. (Formerly Know as Rollz 
Material Handling Systems Pvt. Ltd) 
Head Office ; R-10/107, Rai Nagar, 
Ghaziabad.

fftft : /&£/2021

fftu-fpRRpFR fftcT fft'RIRU RTFS ft TiPloFT ft ft I I

URpdd fftw •FRMlfeiPl qRqd RRWFFR RRT fftft-FR fP>RT W Pl'KlI'RI RTFS c 
RWcT RR TTRRFT ft wf ft #-Pfftl 3TftftcT ft Up 2ft fvRfft RflUft RRT Xt^d PR' 

^ddd ftft ft WJ Rlfclcbl ft RTO 3FRST ftftRT RRT ftftd ft) ftt aft I Pl'dcDI Mlfclct>| ft VTT 
3TTWT arjURT ft ^3TT 11 fftft RRT ft 3R^RT ft ftt ft 3TJTTR 3Wft RTFS UR ftleld 
cb'd’UI UFTT SIT | ftpR 3TRT UR? RR RR ftleH 3RR sTRT U4>cldI^4R> ftt fftjT RR 11 pRT 
fpR 3Wft 3FpFU ft) ^ff ft 3R/fR fftft-08.04.2021 ftt Mitel Rd ftt RR) ftoftoPo ftfFf (ftfttRF 
■TO—TJOpO—12 ftofto 3558, RTR ft ft) RR W ^RRR 3TRRR HO-^OftO-12 RO-5578 HU'RTcft 3W 
URcW RRlP ftt ft I RF^ STTRp RRT RTFS ft ftleH ft ^3cfvT Hftft ft Rft ftt fftl W I

RR RRpeFT ft 3FR 3ftFFUT ftft RRT Rft ft Rd lft-31.03.2021 ftt "RRU RTFS RT fftftaw R 
3fftt 3TTW RFJU ftt Rp ft | ftft 3TRR aftuftuft RFT 3TRRU RRMl RUT SJT ft fftftsRT ft ftl 
RTFS RR UT 1ft faftm ft FUR FFT ft RFftPlcT dft ft Rfftfafftft ft ^RT dftldl ftt ddftl Rp^ftft 
RRRR R^llill RRT en |

fftW-30.04.2021 ft SfP^Tdiaft sTRT FTFE ^>T fftftgRT fpRT RRT efT I fftftSRT ft PR 
RcfR RTFS RiR PTRT RRTI fvRlft FFR^R ft cjft RV RRfftd R^ftrfftt ft 3TRT-FRT ft PdlRiP 
vIHcbft .ftt ftt ft fvRlft \3Hft sfRT RcW RRT e[T fft FRR W Rftt fftt ft 11

dftld ft pRl-HI ftft 11 fvRT RRR FT? ft ft cRcRaR ftt <jfftld Wet I 
FTFR RT ft-dleM cR? cj^T fftlRR RT «lft RTW FFTT PdlRT 3IFFRR 11 sRfft 31fdPdd RTFS 
3TRT-RRT ftt viddl RRT RTFR RV cj?P RF fftlRR R ftt ft *HUI ftt RV ftrftl RFRYT ft TTier—TT 
3FR ftftftr ft ftft ftt ft tjof TFWFTT 11

kdl-d ft ftdleH ft WT ft SflRpt WlfeFr ft q।ct7-2/TTTORO/2021-22, Rdlft-OS.C 
2021 ft gRT ^3cRT MF5 ft ftTRFT ft; ftftef ft HFRH ft ftfcRT fftll RRT eR I RWJ 3HRft RRT 3J1 
UR) RTFS RU ftWFT ftt fpRT RUT | ft 3TJRRJ ft Uftf ft RdRd RU Pm 11

3RT: 3TTRft R4Rld fftUT WUT t. fft 3TTR RU Ulfftf ft 03 fftRT ft PcR URU R4W 1 
ftdldd RRTUT RfFTT 'JjRRcId ft 3FReR ft RUT ft 3TTRft lft<g pRHlj-HR Rftftt 3TRR ft eft 1 
3nRRF ftUT P^Td RR 3TTRft FFRT RfflHd’ Rift ft RR50p03JR0 RTRT RR ft uftftt I

URRRTfftRT RfftR 
iJUIRRRdPR I

Ufftfftft:—
01. HTO 3TSR5T ftftRT ft PUT ft UTRR ftfft I

afimwZSr

RiRRlfefRU rRrU 
^vTRRRFRI
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wrfpw w mlcifri qfore, i
FFW ycr^FTOFO / 2022-23 fftFTF ^04.2022

cbMieT^—STFtVT

Shri Ankit Aggerwal
Director-M/S Ro Hz India Waste Management
Pvt.Ltd, Head office: R-10/107 Rai Nagar Gaziabad.

FFT ft fftqft’^K ft TenfftcT FOFOftFO ftc ft ftft ft <t>Rul cfTf A'WNUI F ft Tift ft 

Ffiftd ftFlfftft ft ftft ft fteft FOFoftsoftF ft FFTFT Fft ft PlWul fftft Fft ft FTW FTTT 

FTft ftftF ftfftFT $ 3ITFTT FT 3]TFft W ft FFFF FT Tft FT Pl'MITF FT FTF ftft FTF ft 

PWRd Fcff ft ftTTR Flft ebft ft ftftfft FFFT ft ft eft I fftrift ftTTTT FTTft FTFlftt ftft ftf w 

FOFoftgOWF FT FFTFF FTFT FT I vJqftcM $ TFFF ft ftftwrftf FTTT SWfft ftft FTT fftft FF 

ft FFTF Fft ft W Fft j?TT FTFftlF ft fftft ToF ft W FTlft Fft $ 3TT^¥T fftft fft 

ft ft i ft ft fftw ft fft swft fttt fft ftft ft ft Tftr ft fem ftft w eft ft^ 

fftft wft ft TFFF ft ftft FTFFTft ft |RT FTftft ft FTFT Fft ft 11 3Wft FRT eHIcIK FKlft FFIcR 

SFffcIW^ ^ftftft cFF cR W Fft fftRH ^TT TFT ft I ft^T PftvT ftcfl ft fft 3TFT Wf wft ft

F^fT Fft t Tft RFF eft vj cfj^ft Mlleicbl eft ufft .^fftel wft FT WH.W vft ft I

3Wft FRT W FT^ R fftft FTTft ft WT FHUT ft WTefT ftw FFT t FFT efrft ft Fftfft ftT ftft eft 

FFHTcFTT Fft 11 FTT TT^ ft HT03TQT3T HFlFFT FTTT ft 3Nft FTft TTTWft W ftW 11

wftfTT ft jH ft srrqftt arfftr tft ft srftfftF fftrr wur t fft arm ftft fftRT ft ftftr Trftcfr

FFT ft mf^cbi ft ftftfft ?]ftf ft 3FTTTR VOFoftFOWF cfTT TftTeH FTT«T cfTTft ^T FlfteFT ftt 

fftfftcT TFT ft 3TWT FTlft | ftftfft WTTcrfft ft 3fFlft FRT W FT^ F fftft vTft ftf FFT ft wftefvT FTlft 

ft FTT STiqftt FFTTTT TTfft FfFT FTft ftITeFT FFT ftfafteRF ft ^ift F[ft ft ftwjW STFlft ffts^ 

Fall’ll TTfft ciT^et fftft ulft ftl cjtllAcf) efftenft 3FTeT ft eft wftftt I Rjlttcbl TTHTvT v3cdIfft3TTWT

ftftFiftt ftftrrft, 
FTTqrfftTT ftftF,

Of ^JuTWTFTT I
FftcfT ft fftrft: Fft | \

ftftfftfft: 1. 3TSJTF, FFT ftft eb | ftftF.ftWTFFT ftf ftcJT ft TTTFT TJFFTft ftfft I

2. FFT TFR8F ftftefftf/ftFT ftftt ftfftFT, FFT ftftelF ftftF, ftFRTTFFT ft FTT fftftr ft 

TTTF fft fftftft TTFFftft ft W FTe^ F ftft ft FFT ft fftw^FR Trft^TF Fft ft T7[ft ft 

FFT uTFTFF Tlfft FFT fftft Flft ftj Fl-ftlft FTFT ^fftfftTcT ftf I
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M^IP'- /^0^0/2022-23

afferent, mRm4, ^wki

fftpp^ZR04.2022

d>l4eN-3n«&T

Shri Ankit Aggerwal
Director-M/S Rollz India Waste Management
Pvt.Ltd. Head office: R-10/107 Rai Nagar Gaziabad,

pr ft ffttadM ft taftr voeovteo ta ?rft ft prr pt Aw h ftr pft ta 
ftpAcT ftHTfftft ftt qfaft ft ftp/ ftg VO^oftfeota ftt T|elicit cfA ft AWN^T fftft Plft Pita gRT 
WTT /[PR Ata' ft 3W? tr sfrqftt ta ftt W RT /ft PT A^^r PV PR srfe tat ta 

AftRd ta ft g/hr ta pftr ftt Alta wi ftt nft ftt i fata 3pw anta antat ta ta w 
VO/C/tecMid PT ftpeFT PPI SJT | 'dM'ilctxl ft WH ft aAftpipft gFI 3Wft a tat HR felRsIcl W 
ft rptr ta eft w ta trt win ft fata w ft aw pta tar ft ata'Ata fftft 
nft ft i ta pt fan t fft anta prt wr start pt fttft tan ta Am w t rft h ft w ftt w/ 
fftft ta ft wt ft ftft RRtat ft ^r ptan ft w Pta ta 11 star w pikm ta ™r 
spici^cb cftftftf cr cfR w nr/ ta tat p pt 11 ta tar ftp t fft ta ta ta ft 

taF ta 11ata gRi-ta h fftft tar ft prr phut ft piw ta wn t w tat ft ta 
ftr ftft ftt pwtt ta 11 RR’R ft ws™ taw pvt ft ftaftftt tatsn ftw ft taga w 
ft tar star ftw i4o/3TRisi/porro/2O2i-22 tarfa 31.03.2022 (wrfr >h) fftta fftft ta t 
w wta ft ph ft Rftwta pvr ft tar star ftw ftft/pw/ 2022-23 ftaft '13.04.2022 
gRT 3ITWr fftcRT ft ftcR HlfapT ft A tad ta ft 3RRR VO^ptaota Pt ftPRH WH PVft

Pita^i ftr fata w ft siwr wft tata tar w rt ppj anta ^rt 3{rt tap w 
ft h ft prata ft tatar wp ftt ta t R ft ^rr ft ftft ptaft ftr ta 11 ftp rta 
ftp t fft 3PT RTH^RR Plfapl ftt rftft £jta pft PT Wff Pta 11

pRtpr ft ph ft sutar tapr pt ft atafta tar wp t fft ph pptr emtaq ft tatar 
ftft tap w ft nrfapT ft A ft Rd ta ft 3RRR votateota pt Pprh wh pftr 
ppta ftr fata w ft arwr nta i ffttan wrrftft ft anta strt ta p^ h ta tar ftt w ft 
Wftpt Plft ft RHT 3Wft RHTPT tai vied clta aRIPT PH fapfeRd ft Pel tat pf ftPHTH/TR 
3Tpft tappta ta Pjet ta tar ftt tata Ptaftt- rhr ft ta tata tap ptrt 
pvRpfta anwi tai

tap ^ptaipP? I

(wr) 
tartar tatat,
pRpfaprftta, 

o< ^gvRPRPRI
HPP Hft Aftp: ta |
ft A Ri A: 1. 3rw, pr pfapr qfta,gvipmpr ftr ftp ft ppt ftfftr i
'J , /tap prsh arfftpift/fttHR ftftjft anfftjR, pk pfapr tap, ^vipirph ftr ^h Ata ft 

rtr fft Aftfar wtar ft ta p^ h tar ftt w ft AwgnR.pfttar pft ftt pft ft

RHT RHTPT pfa RP faft Rift ftj Plftpift PPI ■yAftad P^ I

HHPIlfapT ftta, 
t HuTPMPRI

cbmkm grf^i^iitfl srfefnft, ^rr mRicbi qRqq, 1
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ctn-gfoi-q gq^Mllelcbl i|fcq<4, I

graft :SS6/^01T0/2023-24
ftfeRT

TTeFEJcF), 
ftevT ftg ftftra, ;
PTOfeTO, ft ajffftRT—3JR—10/107, Rfvj^PTR, 
PlPftNK I

fftft : [o / <2/2023

P4I\! ftp ft [ft q c| 4 d41 fftcT <4?g| Pl rail'll kllni cF?T gftra4 ■FRTTRT / <1 Piera ftf traNi' 
ttstT ft wr ft raraftra ftPiftft ft rara anpftf raft fto ftera ftftra ftfg raofto 
ftftrTW cf?r W<r ^TdH ft ft Prfeirai' ftf Sift ft SFRTT? 3W^ P>ft ft Mlfel4>l StRT 3FpR? ft 
rarftft gft eft ftf i fftraft rapRira rarftera ft pra fto-446/raropo/2O2o-2i, fftraira--15.1c 
2020 ftf ggg ranra ftf ftfftf ^R^kf/RRneFT ft wf ft; anpftf eblftftf fftra fftPT W «fT [

eft i£ielf ft, 3FRTR '-eil'xi >11I'd|eld ftf ra^PcIg ajftf rag ft ftftf eft PT <1 irap gjH 
raftra ftra g graft ranra grarararaR ft wfftr ft ?rra ft ft pftf ftft ft, fftra rarra rar 
fft Rift s5H ft 3TTPftf ft fto RfevT ftftrT ftfg AftAra PTOffto ftftRTTWR £RT W Wra ft 
ftfftt WW rar raft fftqr W I 3Wft ft fto RfeR ftftiT ftfg ftftvift^ PTofeTO rafftrarag > 
uRT SFJsFET/cf5Tftft?T ft raftftf RFFP HI? aTPEPR, 2020 rai Wf raTI

Plfeirai gRT ajjqftf ft ft ^RT rapft ft PP RT0—1028/RTT0P0 / 2021—22, fftjft-05.04 
2022 gRT Wra ft [ft’vR WeTiraR ggT IftWRR cfRlft ft ftg ftfeRT fftftl fftl W I fft 
anpft ^rt gw ft fft^R wra ft rararrar ran i pr^ anpftf ft wrt rara rarra ft ft rara 
W I ^RJ raftft ft Pg fto-2/gTOPO / 2021-22, Rraift-03.05.2021 ft ftRT anpftf ft ftf raf 
MFS ft RftTeRT ftg g/T: ftfft fftftg fftn ran I rafvT ft gWRT ft kll’Xi rai RftleFT W WRft < 
W5RR 3Tiqft pft ft gg cjgftefW ft ftfftf fto-128/gTOWO/2021-22, fftfft-07.06.2022 ft ^T 
gWU W ft 03 fftg 3 ftrJleM ftft Pfft 3FW54T ft W?IT ft STPqft wft ft fftfHFJg 
Wftftft 3HeT ft eft tR ft§R fftfg cfjft iR 'JiHl’KT ft^T ft WoftoSTRO <5TWT fftft wft g 
ftfftf fftft fftWT WWT | WR WR ftftg fftft WRft ft ^RIRT ft STRfft wft ^RT W>f ftfTe 
wft fftwr wr i vfftft 3Fg«FEr ft "ft ft aiggR snftt wft e«rt 03 ftf kriK w>r ftneH fft 
wh err 1 aiRfft wft w w ft wenwr w ftR g ft wft arnft ^rt fftft ft w^gr ftRft 
W>T Wft fteT WWgg fftWT WWT | afTWft epftf gRT WTgW ft ft ft ft. ft, ft ftftft sfRT g 
ggeiWil cfRT fft "W SIT I PfePRTW ft PR ft WR ftefcPT £RT W aft ft HTEZFH ft ftf ffteTW 
ftf w?rftrft ft ■ft gsn fftrft r^trf fftfftg ep^cj Rifftr ft htewh ft irtw wnft ft prfeFcpr st 
eFRW gm 1 ^wjft aftfft arnft ft ^rt ft wft <R fftftftt ftft ft gift gpft u 
fft anft ft ERRifft ftft prprtw w ft ftp ft ftft-ftft arww ft gg; ftftgiR w? 
ft fft ftw ft graft ftftr, ft-ft fftft, $ftd gftt vprg wftft wft ft; ftr wp 
Ipraftdd fftfPT, afffftj ft 3Fg Cfftt ft TRRg 3ft pft cWgHFF 3jftg 1,60,27,000/-RF 
e5T ftlR WRft ftftg eFRTWT WI gWvT wf ft WRFt ft chl4<l4 ^*®fT cffteR ftft 
g6percp,gfft-9 cbRi£craH ft fevilft ftcfftf, ggR ft?T gelfftd ft c^igHM <& RTift 
ftw ERRftr aiftr so,i3,5oo/-Rft ft ERRftr is4 fft anftr ft errt% arapft wwift 
4f ft rar ftff 11 fftft raft raftftr eftftf. raftr ^rt rarar pr wraftfter rar Pifti w 
Pftf PR t PRRJ ?ra gcPR RFRJ-RFRT PR 3TIPft ft £RT ft ft gP>Wi pft ft ^<1^1 Plfe 
gRT raftft ft prfftr ft 4 rarargR raprara fftr rarra rf 11 pifftra sfrt rapRft raprar rara? 
ft ragRira ft anpftf ft ^rt Prrr rap ft ra?g-?Rg aranwrarra raft wraraR raft rar raft i era ; 
ffti rar Rgr t aft anpftf raf engra prferrar ^rt rarerra raft ft ft raraff ft ftcR £iefl ft sit
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-2-
siHl efl4 ’T elcb'i Kid eft 3Hlc|J?i|d VsRJT cb^ci? \3<td ^cfC^ eft cbTOH f^sjfft ft fft^TT 4lill I Rl'ticft 
Mlfeichl gRT W ft 3TO gRT fedcb^ W TOT I

3 Riehl ft tRT ft 3Wft RT cblftdil ft sftvR ftfcR R0-278/W0M0/2022-23, fftftcb-28. 
10.2023 ft gRT 3Wft fftgT TOT RT fft 3TR TOvT ftfef RTf^T ft 03 fftlR ft ftt?R ftft 
3ll4ft gRT fftgcftTOR fftTO g7§T A'kll'RT >dld cbT ^TOTeFT 3RTOT ftt ^|ft ft GhjdK dgl [ftt|| 
kj1 idi I? ft fftror st hi sin ft rorr vrf^r vt^t dft aimft ^>4 ftr /ft [ei'W. roft
eTTO /Ml ivHiebl TORcT kJ al V c; । [ft d 3J|t|cbl 7TO ef5T gbll | k5<ki •ilfcRi cfr
roror $ £r rtr 3/f rtoi Rtjt tot 3tk rojror eft wf roj/TR f^ro^TO? fWr ^§t 
Pidi'!ul '■did. cbT 'd■elid'd Hft 'feftTT TOT I

^trWT fbH if fclrofUf 3HTOT *R HTO 3TOST H^TTOf £RT f^TOb-04.07.2023 ^bT 3W^ 
wrm f^fckr ft rorr rtort rt^t ^ft ri^t ^Rft to anroft rot ^rft ^hb fcR5. Tb^ft ftg 3nft?r 
ift^T ftjft TOT I HTO 3TTOST HftfTOT ft> £RT ^iRcf TOft^T fftTOb-04.07.2023 ft> Sf^TTTOT ft TOTOft P5ft 
fto ftror motftro roftproR 7ft TO\m(efebr Tjftro ^rt fftfero
ft vHT RTOTO RlftT eft XTOT cfRft 3Wft tf>ft efft ^b feRS fft^TT RW 11

//
z

TOTOlfcI^T qRt|<,
^TObbTOpRI 

nfcrierfft:—
01. fftft^Rb Wftfa tftcfTO, ^faTO-7 JiMd-TO R-WR eRTO^ X3RR uft^T eft ftcfT ft RTPR 

^FlTsf ftfftcTI
02. fftwf^bTft nftro 7ft ftgr ft ^ftt4 ftffta i
03.HT0 aiEZIST Tf^IT Bft ^T ft TOcR ftfftvT I

04. ?FRtT TOR fftTOT/TORMTRieb’l xrf^TO/TOR MftlTOl TOt ftfftcT |

TORmfefTOT vfftro,
^g^TW^TORI
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W UTTAR PRADESH FY' 2P2Q26 ’

0 . ’

Th^ AGREEMENT (hereinafter referred to as the Agreement) is made on the 07"’ day of 
January 2022.

g
BETWEEN

Construction & Design Services, Uttar Pradesh Jal Nigam (U) having its head office at TC- 

38-^, Vibhuti Khand, Gomti Nagar, Lucknow-226010 hereinafter referred to as "C&DS" or 

(he First Party which expression shall, unless excluded by or repugnant to the context, be 
decried to include its successors, and assigns of the First Party acting through its 

representative Er. Shivraj Singh, Chief General Manager (IV).

d AND

Executive Officer, Nagar Palika Parishad, Muzaffarnagar hereinafter referred to as "NPP" 

or the Second Party which expression shall, unless excluded by or repugnant to the context, 

be deemed to include it's successors, and assigns of the Second Party acting through 

representative Shri Hem raj Singh, Executive Officer.

g AND

^O’OTftXlV) 
| $0^ $0^40

■ -i .r
SlfEISTl^ "• /

13U CamScanner

230



M/s Environmental Techno & M7s D ------- H

registered under companies Act h • b™" Compan^JV>’ a 

Apartment, Church Road, Laj’ at J a™8.113 reg'Stered °fflCe at G'7’ S,ianti Nikctan 

Third Pnrt h’ i P< nj’ C‘V11 Lme’ Agra hereinafter referred to as or the
1 ntrd Party which expression shnii ,,„i .
j . • i □ • t > ess excluded by or repugnant to the context, be
deemed to include it's successors a„^ • . .

> assigns of the Third Party acting through its 
representative Shri Ravi Lavania.

The First Party, Second Party and the Third Party shall hereinafter individually refer to as 

'Party' and collectively referred to as 'the Parties'.

WHEREAS the Third Party is selected by C&DS (U) on behalf ofUrban Development 

Department, U.P. Government for scientific processing and clearingof legacy waste site at 

1 rempuri Near Machli Talab, Kidwai Nagar, Muzaffarnagar(Location of Site) by 

process of bioremediation.

WHEREAS the Second Party is the Urban Local Body in-charge of municipal functions in 

Nagar Palika Parishad, Muzaffamagar(Name of NPP)

WHEREAS thefirst party is Construction & Design Services (C&DS) is a wing of Uttar 

Pradesh Jal Nigam (U) functioning in the field of Civil and E&M Construction and allied 

activities.

WHEREAS the first Party has agreed to provide technical assistance to the Second Party and 

support inexecution of the Project.

Now, THEREFORE in consideration of the mutual premises and covenants set forth herein, 

the Parties have agreed and do, hereby agree as follows;

I Initial Quantity of the legacy waste (As per DPR 

approved and vetting report of RCUES, Lucknow) in MT

224655.00 MT

2 Total Value qf the work @Rs 439.00 per MT Rs. 986.24 Lacs

Construction of this Agreementshall be governed by and construed in accordance with the 

laws of INDIA.

Scope of Work/Protocol

1. The scope of work as mentioned in Vol-1 Terms of RFP includes Design, Build & 

Operate the required infrastructure for bioremediation and clearing of legacy waste 

sites including disposal of residual material after processing in a scientific and 

environmentally sustainable manner. ’

.SOWoQv)

r--- ’
cs CamScanner
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II hiviilvi'ii din nxhiftiloii rii .. J \ 7 /
( l . , , " °" waste, but js not limited tbTixcavating,
< hnipiu lcd nihrd wnbiwn ^(.[,,1, (1,, ,,

( ' ,n<lR< wciil biologic/d dcgrazlation. by using suitable
Mwmiiulciil Slnvlnii MhpIiI..,, ’

equipment and taking all the materials 
tACiivnlttL in Un, ivtalgiwd |!U)(| (jn(| rclrjevjng| recoverab)e materials and

11 l.rtf.i tit H 11 ng, ml|| Ing, aiorinfi, diverting for recycling the excavated materials.

(>h)t.t. 11 vc o| Iho pi()|(jci. In io achieve 100% processing and disposal of Legacy Waste 

nlong with rcclnmiu Ion of the dumpsife land,

2. 'technology

Procciuilng ol Legacy Waste lit Prempuri Near Machli Talab, Kidwai Nagar, 

Muzidlrtnuignr (Nmnc of She) shall be done by the Third Party deploying suitable 

technology In accordance with present rules and regulations, norms of Government 

Authorities like MOEP & CO, CPCB, UPPCB, Solid Waste Management Rules 2016, 

National Green Tribunal (NGT) etc.

The technology should be flexible enough to augment the capacity and accommodate 

environment friendly changes to be imposed by governing authorities & regulatory 

agencies during the currency of contract.

S ThirdParty shall install/dcploy the processing facility/disposal facility of appropriate 

capacity and required manpower so as to clear the whole dump site allotted within a 

period of Eight (Months) or as first Party feels necessary.

All the facilities required by applicable law and to meet scope & conditions of this 

contract shall be set up by Third Party.

Al! expenses pertaining to setting up, operation and subsequent removal of required 

plant & machinery shall be borne by the Third Party. Third Party shall at its cost, 

expenses and risk make all such financing arrangements as would be necessary to 

implement the project and to meet all of its obligations under this Agreement, in a 

timely manner.

4, Alongwith the handing over of concerned site the Second Party will bear the cost of 

bringing power and water to the work site. One time cost for this will be borne by the 

Second Party. The Third Party will pay the bill for usage of power and water.

5- Subsequent Assessment ofquantitv/Weighment System

Aller formation of windrows for the first time, contour survey shall be carried by 

ThjrdPml^^ of First&Second, Party to assess the

Impact of windows formation on volume of dump if desired by Third Party.

A Z '
CS
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I bird Panj’ shall curry out conimu- . ( Z /
, ' survey every month for monitoringwolunwtric

01 :XiS""8 "'""I' "'“I oubmh ta report (o First lW wllh codons of

quimtuy processed in the mouth. ------------ ----------------- -......

Weighmcnl system shall be installed at site by Third Party as mentioned in 

Clause-11.5of Terms of RFP, Vol-1.

6> I .mid

Initial land icquired for setting up processing plant and machineries shall either be 

created by 1 bird Parly at legacy dump site by clcaring/moving dump or using plain 

land if available at the dump site.

To meet any additional land required for subsequent expansion of the processing 

plant, ThirdParty can use the land that is recovered after processing the legacy 

wastetlll the project period.

The land area reclaimed by processing will remain with the Second Party except as 

required for setting up of plant which can be used till completion of project period.

The Third Party shall ensure optimum utilisation of the project site and shall not use 

the same for any purpose not connected or incidental to the project or related 

activities.

7. Disposal

It is the sole responsibility of Third Party to dispose off all the rejects/inert generated 

during the process.

By-products from such processing viz. recyclables, RDF, enriched soil etc. will be the 

property of the Third Party.

E-waste, hazardous waste and recyclables such as the plastic, glass, metal etc. shall 

not any way form the part of inert waste.

The cost of the transportation of RDF or any other product(s) including leachate 

handling will be borne by the Third Party.

SLF facility shall not be provided for disposal of processed waste andresponsibility of 

its disposal as per CPCB/State PCB guidelines shall solely rest with Third Party,

Third Party shall in all respect of the project, procure the applicable Permits and be in 

compliance thereof at all times during the currency of this Agreement.

8. Monitoring of the processing facility

It shall be primary duty of the First party to make concurrent monitoring on daily 

basis about the oj^tiojzand maintenance of processing facility and any deficfoif^^-^^

cs
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........‘ J •*' CfjmiM’tojcatcd on the uitjc day, The parties agree to-mutually
R'■ H a UafiEn?irrji! «tn«w<-»4 -

f < . ..mriasni operating procedure for quality monitoring ol the

... ».« ,y ttn<J I{3 CpCraqw f|l(. pjr;.t wi)( (5r4.)vjje 5n;table guidance

;n.i,.e ip, own mechanism to verily and inspect the operations of the

} •' . kiihty, fhc First party may on its own or through any other agency 

nionqor the quality of services rendered by I bird party.I ’< 11 > idioLMcpufting
lbs, Ihird Party shall.gt (he end of every month or at lesser intervals as required by 

I ita/Swoml Party,furnish detailed breakup in M l' offotai Legacy Waste processed. 

However, RDF, Rccyclablcs. Inert and construction tlL demolition waste, soil 

conditioner ^egrcgaicd/rcccivcd in processing of waste may also be submitted if 

trfed.

10. IMibK jy

'✓’Ihe uni cnnditioiKT received a$ by-product of processing shall be required to be 

tested quarterly or least twice as per the duration oi the project for Seed 

(irrmia.itimi JcSt" or a?i> other lev! required for suitability of soil 

ojmlHu.mcWpKKCvrdng residue being safe before disposal.^,

Sample fw testing shall be taken in pretence of representatives ol all parties and shall 

be rent to I I ROreputed NABL accredited Lab for testing. Cost of sample submission 

and testing shall be l»rnc by Second Party,

Above procedure dud I be applicable tor all oilier tcst(s) required to ensure waste 

being processed a« per applicable RuleVGuidcliney

it SubfflUstoMUW

Contractor shall submit required GST bill for payment nt contracted rate R.s.439,00

per MT (exclusive of GS1)of waste processed nt dcsigiuited •rite.

The Bill shall be submitted with the contour survey report along with calculation of 

net quantity calculated on the basis of density of waste, The survey report and 

calculations shall duty-jdicckcd and calculation be verified by Project Manager of

; ' ■ JulNiga^HU)? ~~

1he ^ghnwmWjKa RDI-, Recydables and Soil conditioner

with the Bill. The
the of Nugar paiika Parishad andC&Ds7^~~^~------ --

y l5 pr0CBSwl

^SS'v) ■ / , . \!(^i

CamScanner
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12. Payment

Payment shall be done bv >, 
RFP. ‘ ' 'C°nd >any t0 T1,ird P‘lrty as per Clause I I.Wferms of

Second Party shall make the 

submission of bill.
payment of bill?; of Hurd Party within 14 days of

of required Milestones within the bill period shall also be ensured before 

payment of bill.

' estones required to be achieved within the given timeframe os mentioned in detail 

in RFP Documents (Agreement).

14. General Provisions

Nothing contained in this Agreement shall be construed as or have effect ot 

constituting a relationship of employer and employee or principal and agent between 

Department of Urban Development, Govt, of UP. and the Other Parties or any of its 

staff, employees, agents or representatives.

The First and Second parties shall not be responsible for all acts and omissions of staff 

or any persons, associations, institutions engaged by the Third Party whether or not in 

the course of implementing the project and the ThirdParty shall be solely responsible 

for the health, safety and security of such persons or entities and their property.

15. Indemnification and Insurance

The ThirdParty' shall be solely responsible for and keeps the First &Second Party 

indemnified against all the claims, damages, expenses, losses or injury to persons or 

property that may arise during the execution of project.

On the occurrence of an accident which leads or may lead to human loss, Third Party 

shall within 24 hours of such accident report in writing to the First and Second Party 

clearly stating the facts in sufficient details, explaining the circumstances of such 

accident and subsequent actions taken by the Third Party.

fa the event, compensation may become payable under any Act or by the Judgement 

of any Coun/competent Authority thereof whether such compensation becomes 

payable by ThirdParty or by FirsVSeeondParty, the same shall he borne and paid by 

the HiirdParty. ft riiirdParty fails to pay the requisite coinpcn.suturn, Second Party on 

behalf of itself and/or First Party shall have the right to recover the s;une by 

ene^hmentol Perlbnnaricc Secwity/any sum payable to Third Party.

fte ThWPany at its ow, cost & stuH pUKtasi.

t” respscl of C^, riA, M falnis ,w of ft

A / / J
r------- ’
cs CamScanner
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workmen compensation th'd
insurance that may be ne ” including or death or any oth^

ssary in accordance with Good Industry Practises.
16- Effective Date. Validity .

~ ■ —— s Agreement & Amendment
* ' agreement will be the date of commencement of processing from

date of signing of this agreement as mentioned in Terms of RFP, Vol-I & Vol-II.

case if, any part of this agreement is in conflict with RFP document and or any 

previous MOUs etc., clauses of this agreement will prevail.

The term Authority for this contract shall mean Executive Officer, Nagar Palika 

Parishad Muzaffarnagar.

This Agreement shall remain in force for Eight Months & Zero days from the date 

of signing of this agreement unless terminated earlier or extended through a mutually 

agreed amendment to this Agreement.

This agreement will remain valid even if other scope of work is invalidated and/or are 

truncated and/or taken out of the scope of work.

The Agreement may be amended by written consent of the Parties to the Agreement.

Standard Force Majeure clause shall applicable if any such condition arises.

All the conditions of RFP Document except those modified or superseded in this 

agreement shall also be part of this agreement.

17. Termination of Agreement

In the event of unsatisfactory performance in execution of the Project or violation of 

any terms of this Agreement by the ThirdParty, this agreement can be terminated after 

due notices of rectifications from Second Party. In case of termination due to default 

of ThirdParty the Performance Security shall be forfeited by the First and/or Second 

Party.

Under the instructions/orders of any Court/competent Authority or incidence of any 

such condition beyond the control of Second Party due to it is not possible to proceed 

with the project; Second Party may anytime terminate the Agreement, with proper 

notice to ThirdParty. In such case no claim for any compensation regarding remaining 

work shall be admissible to the ThirdParty and ThirdParty shall remove all their plant 

& machinery and processed waste components from the site.

The Agreement can be terminated with mutual r- 

r Majeure conditions prevail beyond validity of Agreement.
agreement of the partiesif the Force

CS CamScanner

236



Moiwllhiiifiiullnis niiyihif,,. , !
. ' 1 foiihiliird |n ||;|,. Aj'iccinciil, If the Parly who

Illis h(*(i|) |;f5| V(<i| ।|>p I1, ii

;()|rp ^tlllmdlon iihiIk- ||l(1 imdrilyhijr (-vent ol dolatdl to (he
I oth<j pmiy hi nny (|)))(, |(I>|OI(, |||(, ((-iniiiiiiiioi। t,(;C|ipi( the Tcrmlmilion

Moller enn |,<- withdrawn,

iihuilloti ol thin Agreement nhidl not relieve (he Piiiilc.'i ol nny obligation.'; already 

iltd huenndm which tnrpreiaily or by Implication mtivlvcn Termination hereof, 

mid OKtt.pl nt) olhcrwlrio provided In nny provision of Ihh Agreement expressly 

Hiiillhig (ho llablllly of tdihnr Party, shall not relieve vlihcr Parly uf nny obllgallon.'; or 

Ihibllhlofi for loi'i!) or damage lo (ho oilier Party arising otil (d or caused by net'; or 

omlMlomi ol nitch Pnrty prior lo (he cflcctlvcnc?).’) of,'meh Termination or arising out 

of,'inch Termination,

18. JkJiiyJxeHnuHi (ill Complltitjw

The T'hlrdParty ahull, at nil llmc.'i, ensure (hat nil nopcclo of (he Project mid the 

prowfiiicii employed In the com/lriicllon of Project I'acillllcn shall conform lo the laws 

pcrlidnlng (o Hie environment, health mid safely aspects iiicltiding rules such mi MSW 

rnlcfi, pollclcfl mid guideline!) related (hereto. T lie ThlrdPurty shall obtain and maintain 

from time to lime ncccmjary clearances from nil Government Agencies and for this 

purpose shall carry oril, In accordance with Applicable Laws, the necessary 

Environment Impact Afwcmimcnl uludlcfi mid Implement appropriate environment 

manngcmcnl plnmi and finbmll necessary reports (Including the reports to be submitted 

by (he Second Pnrlynnd /orldrst Pnrty) as per Applicable Laws, 'fhc whole procedure 

shall be done mi per (he guideline!! Issued by (he CPCIL

19.

In (lie event any dispute or difference arise!) between the Parties out of or in 

connection with this Agreement Including the validity mid interpretation thereof, it 

nhall be referred by either party to the Department of Urban Development, Govt, of 

U.i‘, and the decision of the Slate Government will be final.

2MMtlMfall

UepuimM orurtai Develop,not, Oovl. of IJ.I-. mny, M H's discreii,,,, „,u| tts ow„ 

<«. mlcnnke or C11« l0 bc undertnke„ W1|„„li(,„ of ||w . (|f [||e
SK,<md re,.lUlei, („,<! |„ ltliy (,rlbo l(1,s|c 0||(| o|.
Hie raj«l during (1,0 vulldliy Of this AgTO„,e„i. -11,0 .Soo,,,,,! p &
« cedulred give Uris,,, Devdt,p„lclll Depart(rienl “ ,"i'‘',"r'y

rawsble «,;w,,(!„„, |„pu|, im| ia.an ((j . oprcminKvu
Agreement, (pn ^^hnectlon with (his
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2.. Perlbr^nce Sec.,rity dup(lsile(l m)|im

of completion of project.

22. Mobilisation Advance: MoMlwion advance, if itamaded l>y W( ,„„y f,c 

sanctioned after approval or compolenf „„(1,orhy, „K lmM ,lml

conditions vide office order No. 968/l>ra-l/20()5-002l/l9 dined 29.08,2021 ol'I/.l'. .lai 

Nigam(U) to <1 maximum of 10% of die agrecincnf value in I wo losltdnienl:; of' 5% 

each against Bank Guarantee.

23, General Conditions

Scope of work, Implementation plan of Hie Project, lia.s been detailed and defined in 

the Agreement.

The progress report of the Project shall be submitted by the ThirdParty from lime to 

time.

The progress of the Project and proper implementation will be inspected by the First 

Party in form of visits from time to time.

In witness whereof, the Parties hereto have caused this Agreement to be signed in their 

respective names.

For and on behalf of For and on behalf of NPP
FirstParty Second Party

For and on behalf of

Signature: th

(Er. Shi^teS^pWO 
Chief GeneraTM^gi^^ 

C&DS, U.P.Jal Nigam (U)
Noida

Signature:

ThirdParty

M/s Environmental Techno & 

M/s Daya Charan and

Name: fa,

Address:

Nagar

Muzaffarnagar Company(JV)

Witness Signature
Witness Signature

N“me: HlAHeiHidAR,

AddrAco. r~} z't

cs CamScanner
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I O Solutions
A HU e* /X

Ede, the Netherlands, 9th of June 2024

To: Executive Officer of Muzaffarnagar Nagar
Mrs. Pragya Singh
Muzaffarnagar Nagar Palika

Dear Madam,

This letter is to confirm our commitment to start with clearing the landfill of Muzaffarnagar, also 
known as the Muzaffarnagar Recycle facility, by the second part of this year, 2024. We will do this 
step by step and are aiming to clear at least 60,000 m3 of waste by the end of this year (A+B). The 
waste will be separated into RDF, sand, soil and stones, as well as other materials that can be 
recycled later on in time, when we have the full Waste to Energy plant available. Our focus will 
not only be fresh waste, we also focus on legacy waste in the first phase of the project.

In 2024 we are shipping a separation installation to Muzaffarnagar that has a capacity of 
maximum 1,000 tpd of waste. This is a mobile installation and will become operational in the 2nd 
part of 2024. The sand an stones we separate from the waste we will use for leveling our plots or 
for concrete production. The waste to energy plant of Muzaffarnagar can handle both fresh 
waste and legacy waste.

We will process the fresh waste and legacy waste at no cost.

This is only possible when the site has an easy access for larger transport trucks. To remove 
waste via the existing town streets and alleys will be difficult. We are hoping that the temporary 
access roads will become available at the start next of this year. We will need a good road to 
bring in equipment and to move material to clients. Via existing roads through town that will be 
difficult.

More important is the progress of the main approach road for which a new road and bridge are 
needed. We are seeing progress with the construction of the bridge. We can only speed up when 
this new connection is ready. We hope you understand this.

End of June I am visiting Muzaffarnagar again. I hope we can meet and make a more detailed 
plan for the months to come.

Warm regards,

Therus Gieling, CEO of GCIND Solutions Pvt. Ltd.
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96 ANNEXUREA17

Solutions

MuzaffarnagarProjected steps to kickstart the projectClearing legacy waste from the landfill3 Collection platform© Digester

Dated:27-03-2024
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Plan of action for processing legacy waste situated on landfill of Muzaffarnagar

1. To have the temporary access road ready on the shortest 
possible notice. Needed to enable us to process the legacy 
waste and start with removing waste. The works includes 
clearing the roadbed of waste and adding a hardened road 
surface (tarmac, asphalt). [See figure 1] expected to be 
completed by the Government: May-June 2024

2. We will start with the construction of a security and office 
building at the South end of the landfill. Completed July- 
August 2024

3. We will start with the excavation of waste on the landfill to make 
space for a concrete platform [Landfill section B see figure 2] 
where collection and processing of waste takes place. Also, 
space is needed to be able to build the bio digester. [Landfill 
section A see figure 2] Excavation works completed July 2024

4. We will construct the concrete floor for collection and 
separation of waste. [Plan overview see figure 3] Construction 
and completion: July - August 2024

5. We will construct the temporary separator installation for 
legacy waste. Construction completed October 2024

6. We expect the government to be in full swing with constructing 
the main access road and bridge. [see figure 1] Expected 
completion by the Government: March 2025.

7. We will start the first phase of waste separation on the new 
platform, separating mainly sand and stones and RDF. RDF is 
being removed in small quantities through town via the 
temporary road. Sand and stones is being treated so it can be 
used as a building material for the preparation of the plot 
(leveling of the plot).

a. Start waste separation: Q3 or Q4 2024
b. Enlarging capacity when main access road is opened 

March 2025
8. We will start with the construction of the bio digester as soon as 

the space on the landfill is being cleared from waste (see point 
3). Digester can turn 300 m3 /day organic waste (incl cow 
manure) into biogas.

a. Start of construction of concrete works August 2024.
b. Bio digester will be completed after completion of main 

access road (see point 6). The main road is needed to 
transport the large-scale components to the plot. [Plan 
overview see figure 3] Completion April - May 2025

These steps are only possible within the given time frame when the 
roads are completed as we have agreed during the meeting with the 
District Magistrate in the meeting of February the 22nd and is 
underlined with the letter to the District Magistrate of February the 
27th 2024.

2
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98Figure 1 Roads to becompleted
To be able to construct and operate the plant the new access road and bridge need to be constructed as soon as possible.

242



99

Figure 2 Landfill sections

• Landfill sections A & B will need to be cleared from 
waste first and foremost (April/May 2024)

• Section A is needed for the bio digester

• Section B is needed for the collection and separation 
platform, to be in operation October 2024

4
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Figure 3 Plan overview

Phase 1 Existing landfill

Temporary separator/ collection platform

Phase 2 Permanent separator

Storage hall

Incinerator

Office buildings
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0 

m
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Muzaffarnagar,UP, India
Muzaffarnagar, Muzaffarnagar, 251003, UP, 
India
Lat 29.451864, Long 77.677007 
06/12/2024 03:19 PM GMT+05:30 
Note : Captured by GPS Map Camera . ................... . ...... k
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A WE-WVx.

REPORT OF NAG AR P ALIKA PARISH AD (NPP) MUZAFFARNAGAR IN 

COMPLIANCE TO THE ORDER DATED 15.01.2024 AND 18.03.2024 

ISSUED BY HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI IN 

O.A. NO 53/2024 FARHA KHAN VS STATE OF UTTAR PRADESH & 

ORS.

That Hon'blc National Green Tribunal (hereinafter referred to as *‘NGT ) dated 

15.01.2024 and 18.03.2024 has passed the order in O.A. No. 593/2017. The 

Compliance Report on behalf of the NPP Muzaffarnagar, State of Uttar Pradesh in 

compliance with of order passed by Hon'blc NG’l in O.A. No. 53/2024Parha 

KhanVs UO1 &Slatc of Uttar Pradesh & Ors.

Order dated 15.01.2024 issued by Hon'blc N’GT in the O.A 53/2024. The 

operative portion for the same is reproduced here under:

" In this anginal application, .ipplieant has alleged serious violation in respect oj 

compliance af Solid Haste' Management Rules. 2016 and Bio-Medical Baste 

Management Rules. 2W6 by the Migar Palika Parishad, Mttzaffar Nagar. Uttar 

Pradesh.

. t - ,i, > neither \cvremited nor processsed. The final-Is per the grievance. the uastc is nt. inn.' t
dumpingis al Kidwai X'*‘>r. Sheila, Sugar. which,s ,m. a sanimn- landfill 

but « were Mg dumping ymd. which t.buuing ihc rcMcntitd colonies. U is oho 

alleged ihai the Municipal Corpora,ton has pernMed cropping up of seWml 

illegal dump,ng sins for dumping o! mununpal naM ami ihm- is no proper 

mmicipal Wt,s,e manageme,,, wi,h,„ ,he Municipal Co,porn,ion concerned.
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Order dated 18.03.2024 issued by Hon’ble NGT in the O.A 53/2024. The 

operative portion for the same is reproduced hereunder:

In this original application, applicant has raised the grievance that within Nagar 

Palika Parishad, Muzaffarnagar, UP, waste is neither segregated nor processed 

and final dumping site is at Kidwai Nagar, Muzaffarnagar which is not a sanitary 

landfill but a mere big dumping yard abutting to the residential colonies. It is also 

the allegation that Municipal Corporation has permitted cropping up of several 

illegal dumping sites for dumping of municipal waste and there is no proper 

municipal waste management.

Learned Counsel for respondent no.4- Nagar Palika Parishad Muzaffarnagar 

seeks three weeks' time to file the response.

The next date of hearing is 03.07.2024.

ACTION TAKEN REPORT:

1. It is humbly submitted that as per the current census Nagar Palika Parishad 

(NPP) Muzaffarnagar has a population of 520, 206 and the quantum of daily 

generated municipal solid waste (MSW) of NPP Muzaffarnagar is 234 TPD. 

The daily solid waste generated is collected from all 55 wards in NPP, 

Muzaffarnagar, which is segregated at the point of collection and 

accordingly dry and wet waste are sent for further processing.

2. The Door-to-Door collection of MSW is being operated by NPP 

Muzaffarnagar. For effective collection of MSW, vehicles being used are 

Mini Tipper - 72 nos. and Tricycle - 77 nos. The domestic waste is being 

segregated at the MRF center of 05TPD capacity located at Roorkee Chungi 

at Roorkee road. There is no temporary dumping sites in NPP,

(4)

Qk Scanned with OKEN Scanne
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Muzaffarnagar. only secondaiy collection point was established from where 

waste is collected and sent to dumpsite at Kidwai Nagar. Disposal of MSW 

sent to Kidwai Nagar site was done by MSW processing plant which was 

operated by third party and currently non-operational after the contracts 

ends.

During this period, the daily generated solid waste is processed through 

decentralized manner. During this period, dry waste was processed through 

MRF and doing agreement with local kabaddis and wet waste processed 

through windrow composting. Approx 30-40% of remaining solid waste was 

dumped into the dumping ground separately, which will be transported to 

the MSW processing facility for further disposal in scientific manner as per 

rules once its operational.

3. The process of re-tender regarding operationalization of MSW processing 

plant of 120 TPD capacity was on hold due to Lok Sabha Election 2024 and 

effective Model code of conduct. As the Model code of conduct is 

ineffective/ends the process of tendering is taken up by NPP Muzaffarnagar 

and will be completed within one month. Accordingly, after the tendering 

process and administration approval and sanction process will be completed 

the MSW plant will be fully operational by August 2024. Currently the dry 

waste collected is segregated in MRF and non-recyclable waste collected is 

sent in covered tipper to the dumping ground and placed separately. The wet 

waste collected is treated in composting.

Qfe Scanned with OKEN Scanne
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Geotagged Photographs of Operational Composting.

Geotagged Photographs of Covered Tipper

4. In reference to the legacy waste 224,655 MT Legacy waste has been 

scientifically disposed at the Kidwai Nagar site (Annexure - 1) and some 

quantity of legacy waste still remaining at the dump site which has not been 

measured. The process of estimation and remediation of legacy waste is

252
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under process and remediation will be started by August 2024. NPP 

Muzaffarnagar is in discussion with M/s GCIND Solutions Pvt. Ltd, 'I he 

letter of M/s GCIND Solutions Pvt. Ltd. dated 09.06.2024 regarding the 

same is attached as Annexure - 2

5. Fresh application for obtaining NOC/ Authorization is from Up Pollution 

Control Board has been submitted, NOC awaited. Copy of application is 

attached as Annexure-3

6. The garbage points as mentioned in the application are fully cleared and 

regular cleaning and IEC works has been conducted by NPP Muzaffarnagar 

team. The latest geo-tagged photographs of all the locations is attached as 

under:

Scanned with OKEN Scanner
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ir, Muzaffarnagar, Uttar

Muzaffarnagr- 
Lat 29.46289: 
Long 77.705518';

| 09/06/24 12:16 PM GMT+05.

Shahpur, Uttar Pradesh, I 
1213/1, MDR 135W, Nlyazupura, St 
Pradesh 251002, India
Lat 29.47709°
Long 77.68878° 
09/06/24 04:26 PM GMT +05:30
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Ekta Vihar Colony, SH 59, Non 
Pradesh 251002, India
Lat 29.496182“ 
long 77.698313’ 
09/06/24 04:44 PM GMT -*-05:

Muzaffarnagar, Uttar Pradesh, India
Ekta Vlhar Colony. SH 59, North Rampurl. Muzaffarnagar, Uttar 
Pradesh 251002. India
Lat 29.496114’
Long 77.698378’
09/06/24 04:44 PM GMT +05:30

C3J
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255



112

--------ifra.
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Muzaffarnagar, Uttar Pradesh, India
43, Arya Samaj Rd, Shiv Chowk, Civil Lines South, Muzaffarnagar, 
Uttar Pradesh 251001, India
Lat 29.466516"
Long 77.701978°
09/06/24 11:18 AM GMT +05:30
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11 Jun

FMCP+6PW, SHAMLI, 
Muzaffarnagar. Uttar 

Pradesh 251002. India 
11 Jun 2024 05:05 PM

FM9W+MGW, Shiv
Chowk.-CfvilLines-Southr- -d«*r-*ky 

Muzaffarnagar, Uttar 45.0 "C
11 Jun 2024 05:26 PM

FMCP+6PW, SHAMLI.
Muzaffarnagar, Uttar c,Mr »><v

Pradesh 251002, India 45.0 *C
1 1 Jun 2024 05:04 PM
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ACTION ..PLAN TO FULFILL THE GAP IN SOLID WASTE 

PROCESSING:

I. Waste to Energy (WlE) plant of 1750 TPD capacity is under construction 

and will be completed by March 2025. Present status of 

establishmcnt/opcration of Wastc-to-Energy Plant is as under:

Registration and Handover of Land has been completed by 

Muzaffarnagar Nagar Palika.

S GCINI) Solutions has taken possession of land parcel.

J Construction of bridge and new approach is under progress, done by 

Muzaffarnagar Nagar Palika.

J Upgradation of existing approach road is under process, expected to 

be ready by August and needed to bring in first containers with

equipment for phase I.

Muzaffarnagar, UP, India
MiflaHarnagai, Muzaffarnagar, 251003, UP,
India -
Lol 29.452140, Long 77.677262 
06/12/2024 03:22 PM GMT-.05 30 
Noto : Caplurod by GPS Map Camera

—J
Scanned with OKEN Scanner
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2. 05 units of Material recover.' facility each of 05 TPD of capacity is under 

process and will be operation by December 2024.

Submitted for your kind information and perusal.
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Completion Certificate of Original Works

Name of Work

Agency
GdD. No.
Specification of work

• Bio-Remediation & Clearing of Legacy Waste at N.P.P. Muzaffarnagar 
Bio-Remediation Method.
(A) Quantity of Legacy waste- 224655.00 MT.
(B) Leveling and Dressing work- Work Completed
(C) Disposal of R.D.F.- 74599.00 MT.

: Unit-07, C&DS, U.P. Jal Nigam (Urban) Meerut
: ^OTHO^O/4894/429 (15)/2020-21 27.11.2021

: As Per G.O.

Certified that the work mentioned above was completed on 31.08.2023 as per according to 
approved Estimate/Agrcement, norms & specification and handed over on DateAGueva^that there has 
been no deviation from the sanctioned contour plan and specification other than those sanctioned by 
competent authority.

M/s Environmental 
Techno DCC JV, 6-7 Shanti 

Nikelan Apartment, 
Church Road, Lajpat kunj, 

Civil Line, Agra

Unit-07, C&DS, 
U.P. Jal Nigam (Urban) 

Meerut

Executive Officer 
Nagar Palika Parishad

Muzaffarnagar

Returned to the Project Manger Unit-07, C&DS, U.P. Jal Nigam (Urban) Meerut. The work has 

been taken over. Taken Over

Execmive Officer 
Nagar Palika Parishad 

Muzaffarnagar

Q|? Scanned with OKEN Scanne
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Solutions

Ede, the Netherlands, 9th of June 2024

To: Executive Officer of Muzaffarnagar Nagar
Mrs. Pragya Singh
Muzaffarnagar Nagar Palika

Dear Madam,

This letter is to confirm our commitment to start with clearing the landfill of Muzaffarnagar, also 
known as the Muzaffarnagar Recycle facility, by the second part of this year, 2024. We will do this 
step by step and are aiming to clear at least 60,000 m3 of waste by the end of this year (A+B). The 
waste will be separated into RDF, sand, soil and stones, as well as other materials that can be 
recycled later on in time, when we have the full Waste to Energy plant available. Our focus will 
not only be fresh waste, we also focus on legacy waste in the first phase of the project.

In 2024 we are shipping a separation installation to Muzaffarnagar that has a capacity of 
maximum 1,000 tpd of waste. This is a mobile installation and will become operational in the 2nd 
part of 2024. The sand an stones we separate from the waste we will use for leveling our plots or 
for concrete production. The waste to energy plant of Muzaffarnagar can handle both fresh 
waste and legacy waste.

We will process the fresh waste and legacy waste at no cost.

This is only possible when the site has an easy access for larger transport trucks. To remove 
waste via the existing town streets and alleys will be difficult. We are hoping that the temporary 
access roads will become available at the start next of this year. We will need a good road to 
bring in equipment and to move material to clients. Via existing roads through town that will be 
difficult.

More important is the progress of the main approach road for which a new road and bridge are 
needed. We are seeing progress with the construction of the bridge. We can only speed up when 
this new connection is ready. We hope you understand this.

End of June I am visiting Muzaffarnagar again. I hope we can meet and make a more detailed 
plan forthe months to come.

Warm regards,

Therus Gieling, CEO of GCIND Solutions Pvt. Ltd.

Ok Scanned with OKEN Scannei
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Form I
K 4 Ist’o rules 4(2) & 6(2)1 

pp (cation lor obtiihung authorization

To
Yhe Member Secretary,
Vitar Pradesh Pollution Control Board

1 Same of the municipal authority/Name of die 
acencj appointed by the municipal authority 

2 Correspondence Address

Telephone 'Number

Fax Number

3. Nodal Officer & designation
^Officer authorised by the municipal authority or 
aaency responsible for operation of processing or 
disposal facility)
4. Authorization applied for (Please tick mark)

5. Authorization Type
6. Detailed proposal of waste proc

6.1 Processing of Waste

: NAGAR PALIKA I’ARfSHAD 
MUZAFFANAGAR

: kidwai niigiir
muzalTtuutgar,MUZAFFARNAGARj25IOOI
MUZAFFARNAGAR . Pin : 251001

Ravi lavunia 

:MD

: Waste Processing.Disposal at landfill, 

: FreshApplication
essing/disposal facility (to be attached ) to include

i. Location of Site
ii. Name of Waste Processing Technology

iii Details of Processing Technology
iv. Quantity of waste to be processed per day 

v Site clearance (from Local Authority) 
vi. Details of agreement between municipal 

authority and operating agency 
^vii. Utilization programme for waste processed 

(Product utilization) .( lMe.badotoSy for dispose. or-.= p.o«-6

pr prevention and control
• ix. Measures to be tah.cn rui E 
of environmental pollution

x. Investment on Project and expected returns 

xi. Measures to be taken for safely of wort-urs 

working in the plant
6,2 Disposal of Waste

i. Number of sites indentified

ii. Layout maps of site
iii. Quantity of waste to be dispose per

; kaidwai nagar muzaffanagar

: Bio mining
: Not Attached
: 900 Metric Tonncs/Day

: Not Attached

: Not Attached

: Not Attached

; Not Attached

; disposing aller proper treatment.

: 885 and 101
: providing safely kits like helmet, shoes, gloves.

mask

I
Not Attached
630 Metric Tonnes/Day

Qg Scanned with OKEN Scannei
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/ r^and composition of waste
/ \3(Ure
/‘„,lalls of methodology or criteria followed for 
/.^cn°n

vi Details of Existing Site under Operation

vii< Methodology and operational details of 
landfilling

viii. Measures taken to check enviommental 
pollution

: and

: Not Attached

: Not Attached

: Not Attached

: disposing after proper treatment.

Date: Signature of Nodal Officer............

Qfe Scanned with OKEN Scanner
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saction Details :

nt Reference No,/ Order No.:

Tran 

paynie

Status :

Transaction Amount:

Transaction ID :

Transaction Date and Time :

Entrepreneur ID :

Unit ID :

PaylDFromBank ID :

UP015230315162G0573

SUCCESS

50000

84936246 

2023 03-15 16:26:18 

UPSWP230441622

UPSWP23044162202 
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Ph UN EK-'O'Z-E-

THE UTTAR PRADESH STATE CONTROL OVER PUBLIC CORPORATIO \ I CT, 1975 
1U.P.ACT N0.41 OF 1975]

(As passed by the Uttar Pradesh Legislature)

An Act to provide for the control of State Governmen over 

statutory bodies established under any Uttar Prades; Act 

(excepting Universities governed by the Uttar Pradesh date 

Universities Act, 1973)

It is hereby enacted in the Twenty-sixth Year of the Repul: c of 

India as follows: -

1. Short title and commencement. - (1) This Act may be call; the 

Uttar Pradesh State Control Over Public Corporation Act, 197

(2) It shall come into force at once.

2. Power to issue directions to statutory bodies: - (1) Every sta ory 

body (by whatever name called), established or constituted der

any Uttar Pradesh Act, excepting Universities governed b; lhe 

Uttar Pradesh State Universities Act, 1974, shall in discharge ■ its 

functions, be guided by such directions on questions of polici: as 

may be given to it by the State Government, notwithstanding hat 

no such power has expressly been conferred on the 1 ate 

Government under the law establishing or constituting ch 

statutory body.

(2) If any question arises whether any matter is not a matt; as 

respects, which the State Government may issue a direction t ler 

sub- section (1), the decision of the State Government sha be 

final.

Note: Received the assent of the Governor on August 30, 1' .5, 

published in U.P. Gazette, Extra., Dated 4th September 1975, ; re 
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IN THE COURT OF HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, NEW DELHI

ORIGINAL APPLICATION No. 53 of 2024

IN Illi MM II KOI ■■
FARHA KHAN

AND
STATE OF UTTAR PRADESH & OTHERS

API’I R am

...RESPONDENTS

vakalatnama
Know all to whom these presents shall come that I/We EXECUTIVE 01 HCI R, HAGAF PALI A 

PARISHAD, MUZAFFARNAGAR, abovenamed do hereby appoint Mr Raunak Parekh, Advocate 

hereinafter called to be our Advocates in the above noted case and authorise them to act, 

appear and plead in the above noted case in this Court or in any other Court .n which the 

same be tried or heard and also in the appellate Courts

To Sign, file verify and present pleadings, replications, appeals, cross-objections, or petitions 

for executions, rev.ew, revision, restoration, withdrawal, compromise or other documents as 

may be deemed necessary or proper for the prosecution of the sa,d case tn all .Is stages

Revisor restoraries
To file and take back documents To take out execution proceedings, to deposit, draw and 

receive money, chegues and grant receipts thereof or and to do al! other acts and things 

which may be necessary to be done for the progress and ,n the course of prosecution of he 

said case To appoint, instruct any other Legal practitioner authorising him to exerc.seth 

power and authorities hereby conferred upon the Advocates whenever he or they may th.n 

fit to do so and Sign, the power of attorney on my/our behalf

IN WITNESS WHEREOF, We do hereunto set our band to these present the contents of wb.ch 

have been understood by us this 6'" day of MARCH. 2024

Accepted Advocate \ \
RAUNAK PAREKH, Advocate, 
Basement No.2, Block B-3 
Manu Apartment, 
Mayor Vihar Phase-1 
Delhi-91
M-9919024666
REG No. UP-112/11

RAUNAK PAREKH 
Advocate

Mffbilr '<919024666
i n.nl II) • ..upuri'Jbb<3igma>l com
IM No. Uf‘Z 117/11
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